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something for them. Let us gee whe-
ther you will do it. We will wait and
3ee, S ) N

REFERENCE TO THE REPORTED
ARREST OF SHRI ROMESH CHAN-
DRA, PRESIDENT, WORLD PEACE
COUNCIL, AT LONDON AIRPORT

SHRI BHUPESH GUPTA (West
Bengal): I consider it my duty to in-
vite the attention of the House to 4
very important event that hag come
to our notice. We have receiveg a
telephone call from Londop saying
that one prominent Indian citizen,
Shri Romesh Chandra, President,
World Peace Council, hag been arrest-
ed at Londop Airport arnd detained
there, He was coming from Vienna to
attend some British Peace Council
meeting and he hag been arrested
there ang detained. He ig not allow-
ed to meet anybody. Evep the La-
bour Party people wanted fo contact
him. We have got a telephone
from such source. It is not from
a Labour Party man. He is not
even allowed to talk to anybody.
Therefore, I ask Mr. Pranab
Mukherjee to please take up the mat-
ter immediately. Ali neccssary steps
should be taken. The matter, I un-
derstand, has been brought to the
notice of the External Affairs Minis-
ter; but I am not quite gure. He is
not here in this House or in the
other House, I found. 1 think that it
ig a serious matter. He ;s not only a
prominent man, but he is the Presi-
dent of the World Peace Council.
Everybody knows him—one of the
prominent Indiang abroad. And look
at the manner in which they behave;
he ig not even allowed to talk to any-
body. That is what we have been in-
formed from London. I hope the
Prime Minister and the External
Affairg Minister should immediately
take up thig matter through proper
agencies, and see that ne hag hig free-
‘dom and liberty in thig matter. I do
not know under whet authority and
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law the airport authorities have act-
ed. This scandalous, anyway. They
are behaving like this angd yet sending
Lord Carrington here to talk to them.
This is all T can say. I have to bring
it to the notice of the House. In fact,
it jg not a controversial matter. Ail
of ug would like to be apprised of the
situation and seizeqd of the matter. I
am sure the Government of India at
the highest level would move In
fact, Mrs. Thatcher ghould pe told on
the telephone on behalf of the Prime
Minister that the Indian Government
protests against such action, and
Shri Romesh Chandra ghould be get
free.

Will you like to say something, Mr.

' Mukherjee?

THE LEADER OF THE HOUSE
(SHRI PRANAB MUKHERJEE): You
have just informed the House, and I
have glso heard from you. Let me
check up.

SHRI P. RAMAMURTI: That-is
good—checking up. I have given you
the information,

SHRI P. RAMAMURTI (Tamil
Nadu): It ig a serious matter 1t is a
question of taking it up.

SHRI PRANAB MUKHERJEE: The
matter may be serious. But it has
just been brought to gur notice. Now
I am taking it up.

SHRI P, RAMAMURTI: That is
right: Take it up, not check up. . .

(Interruptions)

Py

THE CONSTITUTION (FORTY-
FIFTH AMENDMENT) BILL, 198¢—
contd.

SHRIMATI SATHIAVANI MUTHU
(Tamil Nadu): Few sectiong of this
House will have zny Thesitation in
welcoming the Constitution (Forty-
fifth) Amendmen¢ Bill. It ig a tragic
fact of Indian history that millions of
Scheduled Casteg and Scheduled
Tribeg people have been kept under
social, political and economie sub-
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jection, suffering poverty, indignity
and humiliation for & number of years
and it was but right that the wise;and
far sighted founding fatherg of our
Constitution thought of incorporating
statutory provisions enabling the
down-trodden communitieg to advance
politically, economicaly and socially
and catch up with their more favour-
ed brethren. They prescribed a re-
view after every ten years for con-
tinuance of the special provision.
" But it js an unfortunate fact noticed
after the lapse of 30 yearg that des-
pite developmental measureg taken
for the Indian nation to advance as a
whole on the basis of a planned eco-
nomy, and despite legislative mea-
sures to prevent social ang economic
injustices to these classes, the results
have not been commensurate with
the magnitude of the problem which
remaing 55 formidable ag ever. A pe-
euliar situation has arisen in that we
have been running but nowhere be-
yond the starting point . RN

Perhaps in no parct’of the world
have citizeng suffered g0 many pri-
- . wationg ag the Scheduled Castes and

Scheduleq Tribeg of India. They

have undergone ostracism at the

bhands of the caste Hindus. Religious
" fanaticism ~ bigotry and  orthodoxy
- have kept milliong of Harijang ag de-
pressed classes. It wag only yeoman-
like efforts of leaders like Mahatma

Gandhi. Dr. - -Ambedkar, Periyar

Ramaswamy, Periyar Anna, etc., that

awakened a new consciousness among

these communities that ithey belonged
to human race and were entitled to
the minimum amenities of a citizen
consistent with human status ang dig-
nity. An awareness wag also brought
in the mindg of the caste Hindus
that their cruelly tg their fellowmen
was against all ethics and human be-
" baviour, The evil of untouchability
was sought to be curbed legislatively
and by force of moral propaganda.
‘But casteism and bigoiry have got
such a stranglehold on society that
even mow the Scheduled Casteg re-~
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main  extremely underprivileged,
suffer the evilg of untouchabilitysy
which is still rampant ang eke out a
marginal existence fearful of what the
morrow will bring. Unlesg the values
and attitudegy of the entire Hindu
society are radically transformed so
as to accept the Scheduled Castes as
their own brethren with love, respect
and regard, the gituation ig not going
to register any improvement. Until
such time ag these Utopian conditiong
develop, the constitutional safeguards
for the Scheduleq Casteg anq Tribes
have {o continue. The Constitution,
provides for a review at the end of
every ten yearg o assess the improve-
ment made in the conditiong of the
Scheduled Casteg so 4s to exteng the
special provisions made in this regard.
The Annual Report of the Commis-
sioner of Scheduled Castes and Tribes
also indicateg the extent to which the
special provisions regarding reserva-
tion of jobs to Scheduled Casteg and
Schedu]ed Tribes, educational facili-
ties, removal of untouchability, etec,
have been implemented. For the
last several years, there is a full-
fledged Parliamentary Committee on
the Welfare of the Scheduled Castesy
and Tribes, acting ag g watch-dog on
behalf of Parliament over the imple.
mentation in lettey ang spirit of va-
riougy welfare measures of Scheduled
Casteg and Tribes. Despite all these
measureg ,the backlog of injustice te
be remedied remains huge,

Sir, even during this decade, when -
we could have expected the forces
of enlightenment to get ascendancy,
we find that the Scheduled casteg and
Tribeg continue to get a raw deal
There have been many caseg of bru-
tal atrocities on the Harijans at
Belchi, Agra, Marathwada, etc. to
quote only a few. The attitude of*=
caste Hindug remaing gtiff and un-
bending ag ever. Thousandg of cases
are there where the evil of untouch-
ability is flourishing unchecked, keep-
ing the Harijang ag third-class . eiti-
zens. Thig shows that the various
measures taken to ameliorate the eon-
ditions of the Hariiams sra Rot hoine
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implemented in the Proper spirit.
The reservation of jobg for Scheduled
Castes and Tribes has not been done
to the extent contemplated ang in
many cases loopholes in the orders
are taken advantage of to deny them
justice. What ig most ironica} is that
practically all the political leaders
are second to none in shedding tears
over the conditions of these commu-
nitieg but there is an woeful absence
of concerted efforts to mitigate the
evil in a plannegq manner. Whoever
would believe that Dr. Sampoorna-
nand’g statue was sought to be puri-
fied with Ganga water on the ground
that it wag defiled by a Harijan when
our respected Jagjivan Ram unveiled
the statue. Such is the deep-roofed
antipathy of caste Hindus for Hari-
jang that many ghied away from vot-
ing for Janata Party merely because

its leader, 5 Harijan, wag projected 1o

be the Prime Minister of India. When
I went for canvassing for my Party
in the villages, I wags told by the
villagerg that if they vote for the
AIADMK, then the votes will go to
the Janata Party and Jagjivan Ram
will be the Prime Ministey and that

they are not for him to become 'ghe -

Prime Minister. The Maharashtra
Legislative Assembly passed a reso-
lutign for re-naming the Marathwada
University but that resolution has
stili not been implemented. Last
vear when I wag on tour I had the
oceasion .to see the instances of re-
pression and shooting when the peo-

ple agitated for - re-naming the
Marathwada Univergity ag Dr. Am-
bedkar Marathwada TUniversity to

commemorate the name of that gal-
lant leader who was the founder of
the University ang had fought so ably
for the rights of the Scheduled Castes,
It ic, noticed that one of the objec-
twns of the caste Hindug for includ-
ing the name of Dr. Ambedkar in the
name of the University is that caste
Hindu graduates do not like to have
the name of Dr. Ambedkar featured
in the educational certificates. Can
fanatlsm g0 further" Sir, this is a

S13 v T danrald
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the accident of dispersion

Tribes as a chequered history.

Amdt.) Bill, 1980 118
Marathwada by many of the Sche-
duled Caste people. They saig that

this was the reason. If that name is
changed they will have 1p take the
certificate in the name of Dr. Ambed-
kar, They said, how can they frame
the certificate and hang it on the
wall? How can they show that Dr.
Ambedkar’g name ig in the certificate?
So, such ig the fanaticism even today.
There appears tg be a universal feel-
ing of hostility and ill-will towards
the Scheduled Caste who wag strug-
gling to find the legs. ,Ag between
the Scheduleg (Castes and the Sche-
duled Tribes the latter have at least
a saving grace, in that they are con-
centrated in compae{ groups, hilly
places, for example 1n Nagaland,
Mizoram, etc.,, and the Government is
in their hands. But the Scheduled
Castes, who constitufe one-fifth of the
population of the whole country, as
well as in Tami]l] Nadu, are spread
throughout the country and become
minorities in the various areag due to
the fact of dispersion. By becoming
minorities in their respective locali-
tieg they become victimg of oppres-
sion ang injustice perpetrateg by caste
Hindus. TUnable to defeng them-
selves against tyranny, despite form-
ing a considerable percentage of
Indiap population, all the Scheduled
Casteg are condemned to remain op- -
pressed in the. localities because of
of their
members. '

The question of yeservation of seats
for Scheduleq Castes ang Scheduled
It is
a special problem requiring special
treatment. Here wag a community
kept oppressed for centuries, Tt was
futile to effect transformation of their
liveg unlesy able and deeply devoted
representatives from the community
itselt were enabled to fight for their
rights in legislatures. How were
these representatives to be selected?
The valiant champion, Dr. Ambedkar,
wag firmly for such representatives to
be elected by the communily itself so
as to effecta lasting impact™ but the
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other national leaders did not agree.
After a greay deal of gstruggle the
Poongy Pact came into being., Accord-
ing to this Pact a panel of four mem-
berg from the Scheduled Caste com-
munity wag to be elected solely by
the members of the Scheduled Caste
community. These four members
would then seek election to legisla-
ture on the basig of franchise exer-
cised by the entire electorate of the
constituency including the non-Sche-
duleg Caste voters. This Pact had a
saving grace in ensuring that a tried
ang trusted worker of the Scheduled
Caste community commanding the
confidence—that iz more important—
commanding the confidence of that
community was elected tg the legis-
lature. But even this Pact was not
later acted upon. It was put into the
cold-storage. The present position is
that despite reservation of constitu-
encies for Scheduled Castes there is
no gcope for a real and devoted
worker from the community to repre-
sent them in th, legislature. Modern
elections are so exorbitantly costly.
It ig next to jmpossible for a real
workers of the community to seek
voteg from the entire constituency
which includes a larger proportion of
non-Schedulegd Caste voters. The re-
sult{ ig that the candidate who stands
for election has to hitch himself
to the bandwagon of a a big party.

Consequently, ' he feels crippled and
and restricted in the fight for the
rights of the Scheduled Castes since
he becomes g mere cog in the wheel
of the party machinery without being
able to assert himself independently
and with the authority required for
voicing the grievances of the Schedul-
e Caste community. Moreover, while
seeking election he is at the mercy of
the caste Hindus for securing votes
and he is thereby inhibited for mak-
ing genuine efforts to eradicate castes
cruelty due to generation of pres-
sure, implicit and explicit. So it was
that Dr. Ambedkar went to the extent
of even saying in disgust—he was so
frustrated; so he said in disgust at
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last—that such type of reservations
may have to be discontinued since
they did not serve the real purpose
in assuring a life of dignity for Sche-
duled Castes and Scheduled Tribes.
But I would not go so far ag that. Let
the reservations continue. At Ileast,
some good can be done to the com-
munity. This system has made it pos-
sible for many Central and Slate
Ministers, Members of Parliament,
Members of Legislative Assemblies
and so on, hailing from the Scheduled
Caste community, to serve for their
community. Without reservation of
seats, this would not have been possi-
ble.

- I would, in this connection, poillxt
out that in Tamil Nadu, reservation of
seats for Scheduled Casteg and Sche-
duled Tribes even in local bodies, has
been effected under the ADMK rule
under the leadership of our Chief
Minister Makkal Tilagam MGR. What
is required further is that the system
should be worked with a genuine
understanding to eliminate pitfalls, to
listen to the voiceg of their represen-
tatives with the greatest concern and
to act upon the recommendations with-
out relying on the brute majority to
scuttle the measures of welfare for the
Scheduled Castes and  Scheduled
Tribes.

Sir, I may point out that my entire
life has been spent in the cause of
Scheduled Castes. I was a founder
member of the DMK party in Tamil
Nadu and I have undergone imprison-
ment for nine times. With all my
sacrifice I was dealt with badly while
I was in the DMK Government as
Minister for Harijan Welfare, merely
for my passionate attachment te the
cause of Scheduled Castes. During
the Fourth Five-Year Plan, I had the
mortification of witnessing that the
then DMK Government of Tamil Nadu
gave step-motherly treatment to
Scheduled Castes and instead of
spending the amount earmarked for
Harijan uplift, divertedq the amount
for other purposes. The orders pas-
sed by me as Minister for Harijan
Welfare were not implemented by the
officers. So 1 had to express these



TN

121 Constisution (Forty-Fifth

views in an open House. Can there

be a greater injustice? I fought
against this diversion @uwnd was re-
warded by the Chief Minister,

Mr. Karunanidhi by being ousted from
the Cabinet for my pains. To the then
Prime Minister, Smt. Indira Gandhi, I
submitted a comprehensive memoran-
dum dated 9-9-1974 spotlighting the
injustice perpetrated by the Chief
Minister against the jnterest of Hari-
jans. The hon. Prime  Minister,
Smt. Indira Gandhi took action to dis-
miss the DMK  Government. My
memorandum was held to be one of
the strong factors justifying the dis-
missal. This was openly acknowledg-
ed by Mr. Om Mehta, the then Minis-
ter of State for Home Affairs, who is
now.a Member of this august House
and by Smt. Indira Gandhi at a public
meeting in Madurai. Even today, 1
am deeply grateful for the action she
took on my representation. Please
allow me, Sir, to read a few excerpts
from her speech in the Hindu of
8-3-1977. Madam has stated this at a
public. meeting when she came to
Madurai to address an election cam-
paign. The Prime Minister said this.
It has been reported:

“The Prime Minister said she had
heard it said that she had supported
the DMK when the Government of
that party in this State had been
committing the alleged offences for
which it was later dismissed. She
said she had supported the party
when it was implemeniing progres-
dive schemes, but the moment it
wag found. that it was going wrong,
she became anxious. “A woman
Minister, who resigned from the
DMK Government, told me that the
money allotted for Harijan welfare
was being used for purposes other
than Harijan welfare”, she added.”

'i'he then Minister of State for Home
Affairs. .. (Interruptions)

MR. DEPUTY CHAIRMAN Please
finish. '

DR. (SHRIMATI) SATHIAVANI
MUTHU: I am stating the facts and
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figures and quoting from the news-
paper in 1977. I would like to say that
Shrimatj Indira ‘Gandhi when she was
the Prime Minister in 1977, said open-
ly in the public meeting that she had
dismissed the DMK Government and
that was quoted in all the English
paper.

SHR[ GIAN CHAND TOTU (Hima-
chal Pradesh): It is an old story.

DR. (SHRIMATI) SATHIAVANI
MUTHU: Maybe. Again she has come
ag the Prime Minister. It may be an
old story.

. SHRI V., GOPALSAMY (Tamil
Nadu): Mr. Karunanidhi was a relia-
ble man and at the same time Mr. MGR
was unreliable, she said,

MR. DEPUTY CHAIRMAN: Please
finish soon.

DR. (SHRIMATI) SATHIAVANI
MUTHU: She has dismissed the State
Government on the plea. .

=

K

7

MR. DEPUTY CHAIRMAN: That
you said.
DR. (SHRIMATI) SATHIAVANI

MUTHU: She hag dismissed it on the
plea that the funds given by the Cen-
tral Government were not utilised for -
the welfare of the Harijans. Sir, she -
is more interested in the problems of
the Harijans.

.oy

SHRI GIAN CHAND TOTU: Are :
you discussing Madras politics or this ~
Bill?

SHRI K. K. MADHAVAN (Kerala):
1 want to know whether this contro-
versy has any relevance to this Bill. .

SHRI V. GOPALSAMY: It is not.

SHRI K. K. MADHAVAN: Please
give a ruling, Sir. On a point of
order. I was requesting the Chair to
rule whether this controversy has
relevance to the Bill under discussion.
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DR. (SHRIMATI) SATHIAVANI
MUTHU: It iz relevant. I say this
Bill is for extension of the period of
ten years for the reservation of the
seats. What is the use of extending
the seals for ten years? If any indi-
vidual commits any crime, there is the
law, there is the court, there is the

Act to take action. But when the .

commits crime
The Centre

whole Government
who is to take action?
should take action.

SHRI V, GOPALSAMY: The present
ADMK Government is committing
crimes. The Harijans are not safe in
Tamil Nadu. They feel insecure.
Atrocities are there under the Anna
DMK Government.

DR. (SHRIMATI) SATHIAVANI
MUTHU: Now Shrimati Indira Gandhi
has come back to power. She is the
Prime Minister. She is the one who
dismissed the DMK Government, [
have full confidence in her and in her
Government, not in the DMK Govern-
ment and not in any one of you. She
has dismissed that Government.

SHRI V. GOPALSAMY: She is not

prepared to believe you.

DR. (SHRIMATI) SATHIAVANI
MUTHU: Maybe that. You are a
learned man. It is on my plea that
she did that. Thig is the meeting in
which she said so. (Interruptions) 1
vould like to enlighten Mr, Gopal-
iami that she hag said that on my
nemorandum gshe has dismissed that
Jovernment,

SHRI V. GOPALSAMY: Nobody
elieves your leader.

DR. (SHRIMATI) SATHIAVANI
fUTHU: If you do not believe your
wn paper ‘Alai Osai’, what can I do?
t is their own paper. It is on record.
: is there in the Swadesa Mitran,
fakkal Kural, Dina Thanthi. (Inter-
uptions) Let him not interrupt. It is
tere on the record.

SHRI - M. MOSES (Nominafed):
he sayg that several things were mis-

e f o
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represented on the basis of which the
DMK Government was dismissed.
Later on, she has realised that all these
allegations that were made against the
DMK Government were baseless.

SHRI V. GOPALSAMY: Harijans
were killed in the ADMK rule.

DR. (SHRIMATI} SATHIAVANL
MUTHU: What action did you take.

SHRI V. GOPALSAMY: We foughu'
for Harijans,

MR. DEPUTY CHAIRMAN: Order,
order, please. You have taken toe
much time. Please resume your seat
now. Please resume your seat,

DR. (SHRIMATI) SATHIAVANL
MUTHU: Shrimati Indira Gandhj who
took such strong action against the¥
DMK Government for the iniquitousl

|

treatment of Harijans has come 1o |
power again.

There is every reason to hope that
the interests of the Scheduled Casfes
and the Scheduled Tribes would be
adequately safeguarded during Hher
regime and the foundation set for
meaningful improvement in the lives
of these helpless citizens. The true
and sincere representatives of the
community should be enabled to get
representation and be given all en-
couragement to serve the community.

I welcome this move of extending
the period of reservation for another
10 years and trust that concrete
improvements will be effected in
implementation of welfare measures
for the Scheduled Castes and Schedul-
ed Tribes.

MR. DEPUTY CHAIRMAN: Many
parties’ whips want to know when

there will be voting on this motion.

SOME HON. MEMBERS: Now, now -

itself.

«’ .

‘T :
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MR. DEPUTY CHAIRMAN: We can~
not have it now. There are still some
members who want to speak and I
think they should be given a chance
0 speak. .

DR. BHAI MAHAVIR (Madhya Pra-
desh): Their speeches should be taken
as delivered, Sir.

MR. DEPUTY CHAIRMAN: What I
suggest is six o’clock is the outward
limit which includes the hon. Minister’s
reply. He may take about 20 minutes
or so. (Interruptions) A lot of points
have been raised and the Minister
may like to reply to them. So, there
will be about 45 minutes with the
members and rest of the time for the
hon. Minister %o reply.

Yes, Shri Ramamurti.

it sy fog (gfearor )
Ay AR aww F faw v,

it o Twwfa  (afweErg) o
7d, ¥ Fww F fag wgna

it forr o= w (TR« Soawaf
e, HF R FAATE FEAT &
HIqA FAATE % a7 6 aF ITATFA
aar & 7, auyg fuatfa = f@ar &
9@ 7 FE L 5 AT gl F ooy
FMYT INE & IR AVAY wTART AV
oy ow are fauifa wT 3§ faad
g e Afer 1 FW wEE
AT 1 WAL WA FIE@ar W
“gMEd 9T Ay FTHIAAR AR
N g ST A FAE AL L.

fy JumRfa @ WOHT qaed
? fF owieRz g W 6 W X

‘g ¥ § ?

U A @ &, A
‘qg wgw & 5 @3 w0 A A
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sy gugwafa : wAdE Hee
77 %89 2 fF sy @y s &
Tgd g &< & FF 1 9 Afew,
gHsde, T AT Agr AEA ¥ )

st fm vz AV @ F zEET &
Fgar @Al § F owww osm oAl
¥ WgEW A FL AR 6 AR HL AT
FAT W 1 agt Ay afeard gy
¥\ w9 wumwen 2w & zafwn
37z Ofeq aig sl 7 =@
FX ZaF & Ty oAmEar g oo

R ggEwWmis ;. TRA TEEl Al
g g fifwg 1 {67 9 @E wy
AwT gl SEay fwar srawr

SHR] P. RAMAMURTI: Mr. Deputy
Chairman, since the time at my dis-
posal is very short, and I do not want
to stand in the way of the House
adopting this Bill as quickly as possi-
ble, I shall take a very few minutes
and make my points. I do not want
to elaborate on this question.

The first question is, while welcom-
ing this Bill, all of us—the entire
House and the entire Hindu society—
have got to very deeply think over
the fact that after 30 years of Inde-
pendence, we have still to continue
the reservation from decade to decade.
Why is it that during the last 30 years,
the objective with which this reserva-
tion  was first introduced for a period
of 10 years has not been fulfilled even
after a lapse of 30 years? This is the
basic fundamental question with
which we are deeply concerned. My
hon, friend, Mrs. Chandrasekhar was
talking about the change of hearts.
So long as a change of heart does not
take place among the caste Hindus,
this problem cannot be solved. 1 am
afraid that no change of heart can
take place in the oppressors. History
has not produced a miracle where the
oppressors have changed their hearts.
Some individuals may have here and
there but oppressors as a class do not

%
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change their hearts. Mahatma Gan-
dhi has been talking about Harijans’
welfare right from the time when the
Non-Cooperation Movement was star-
ted in the twenties. There have been
other goughty champions and social
reformers in this country from time
immemorial. Chaitanya of Bengal
started the movement. Other people
in other parts of the country had
started social reform movements.
Despite all these things, the Hindu
society has not been rid of it. The
great Vaishnava reformer of Tamil
Nadu, Ramanuja in his Pancharatra
hags said if any Vaishnava asks another
Vaishnava to which caste he belongs,
then... -

At~ AT aEang: sdfuo
It is committing a sin that is equi-
valent to that of incost., That is what
Ramanuja had taught. And we find
the same lengar class perpetrating
caste oppression in equal measure
even today. Therefore, let us under-
stand that as far as Hindu society is
concerned, this idea of caste wag con-
ceived as a weapon of class oppression
from the beginning. Subsequently
Gita’talks of Chaturvarna.

“qrirdy gaTTfedoy’

All these varnas have been creatéd by
me. That is what Bhagwan Krishna
is snpposed to have said. I do not
understand why that bloody God
chose only this country, this unfortu-
nate country of India to create all
these castes and why he did not choose
any other country in this world, Why
did he not choose Russia, America,
Britain or China or any other country
to ¢reate this caste distinction? There~
fore, Sir, the most fundamental ques-
tion is this. This caste division in this

- eountry has been successively utilised

By'the propertied class in thig country
for perpetrating oppression against
those people, against toilers of this
édjﬁntry. This social inability, this
gocial disability has been a very useful
weapon in the hands of the oppressors
in this country. The economically
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more propertied classes in this coun-
try were dividing the toilers and pre-
venting their democratic development,.
Therefore, Sir, we have got to serious-
ly realise that, after all, by
5 p.M. reservation of a few seats
here and there you are touch-*
ing the fringe of the problem, a few
of the people may get some jobs and
a few of the people may get represen-
ted in Parliament. That is all that
you are doing. Beyond that the con-*
dition of these vast sections of the-
people who are mostly downtrodden
and oppressed has not improved dur-
ing the last thirty years. Therefore,”
at the root of it lies the basic econo-
mic position of these downtrodden
people, : :

R

We are today talking about the
Harijans. Most of the Harijans, 99
per cent of the Harijan community
are landless oagricultural labourers.
Despite all the so-called land reforms
that have been enacted in this coun-
try from time to time, where has been
the political will in the ruling party
to implement fhose land reforms all
these years? I have the authority of
the Planning Commission’s Task =
Force to say that there was a lack of
politica] will all these years. The
ruling party was the Congregs Party
but the lack of political will has been
responsible for seeing that these land
reforms have heen put in the cold -
storage. The administrative machi-
nery is not capable of doing that and
when we organise them on a class
basis and fight for the rights, down
comes the administration and down
comes the Congress Government upon
us and puts us in jail. We have had
to face all these oppressions. This is °
the reality of the situation. And just:
now, for example, Mr. Paswan was
pointing out that West Bengal was the
one State where they were . able. to
implement these land reforms within
a few years and here comes a Minister
of the Cabinet who says that this West
Bengal Government must be thrown
into the Bay of Bengal. Why?
Because we had the political will to
implement the land reforms and give
the rights to the Harijans and give
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{the rights to the underdogs, this Gov-
ernment should be thrown into the
sea? So, with that kind of political
n{entality, what is the use? With that
kind of vested interest, with that kind
of political mentality, with that kind
of political unwillingness to imple-
ment these land reforms, where ig the
possibility of uplifting the condition
of these people? Where is the ques-
tion of change of heart? Whose heart
are you going to change? Are you
going to change the hearts of land-
lords in your party? Are you going
to change the hearts of all those
oppressors in your party who are
represented in your party in abundant
numbers? I do not know how this
thing can come. The basic question,
therefore, 1 say, is a question of class
struggle. Those people who are
interested in the upliftment of these
people, unless they organise them on
the basis of their class and fight for
their rights, it will not come. They
will also realise, once their economic
conditions are uplifted, and fight
against the social oppression also. Once
they are united no force on earth can
stop them. Once the toilerg of this
country are united and they are unit-
ed in the fight against social and
economic oppression, no force on
earth can stand in their way. That is
the only golution I can think of.

SHRIMATI MARAGATHAM
CHANDRASEKHAR: Resorting to
violence?

SHRI P. RAMAMURTI: May Te-
sort to violence. I am not bothered
about it. If you resort to violence
you will be answered with violence.
‘What, can we do about it? We do not
want to resort to violence. But if you
resort to violence when we fight for
our rights, when you uge State Police
force, what else can be done? At the
moment the State Police is protecting
the rights of the oppressed Harijans
or ig it protecting the rights of the
1andlords?

; (Interruptions)
965 RS—6.
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SHRIMATI MARAGATHAM
CHANDRASEKHAR: Mr. Rama-

rourti, I also appealed to the Ministers
to have the economic measures taken
up to improve the conditiong of the
people,

SHRI P. RAMAMURTI; Yes, you
said that. 1 am only pointing out to
you why is it that you did not have
the political will all these thirty
years? The lack of political  will
comeg out of the class composition in
your party itself, Tet us not forget
that. Therefore, appealing to them does
not lead you anywhere. They can
enact any number of measureg but
that will not lead anywhere. That is
al] that I want to point out to you.

In this connection, Sir, 1 do not
want to dwell too much on this sub-
ject. But there is one other point I
want to make angd that ig with regard
to the point that my friend, Buddha
Priya, raised. He raised it as a point
of law. But what I want to point
out is that an amendment must be
made in that order. Two sommittees
have been appointed in 1957 to go into
the question of who ghould be in-
cluded in the Scheduled Castes, Again
two years ago another committee was
appointed to go into the guestion of

who should be included and other
thingg but these committees have
been sitting yet nothing has come

about, Therefore, 1 would like to
ask them to see that as far as those
people who are converted .

SHRI B. D. KHOBRAGADE
(Maharashtra): The first committee
submitteq itg report but the Lok
Sabha dig not pass it.

SHRI P. RAMAMURTI: That is
all right, whatever it is. An executive
order is quite sufficient for that pur-
pose. Therefore, what I would say i9
that all those people who have con-
verted themselves from Hinduism to
other religions whether converted to
Christianity or Buddism or Sikkism,
continue to remain in the same con-
dition; they continue to be oppressed
they are converted to
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Christianity. I know ag a matter of
fact that in XKerala and so many
other placeg Christiang who have got
converted from the Harijan communi-
tieg are asked to sit behind the other
people and not in front of them.
Therefore, to whatever religion they
may belong, their social oppression
continues.  Therefore, an executive
order may be issued tfo see that all
these people who belong to Scheduled
Castes and Scheduled Tribes are
included, irrespective of the religion
to which they may now belong, These
are the submissions I would like to
make, Unlesg we are going to do
this, we will again and again come
back after ten years to exteng the
period further by ten years. It is
a matter of shame and a blct on our
_country because we are proclaiming
to the world by thig provision in our
Constitufion that we have in our
country certain sections whom the
other sections of society are oppress-
ing. Thig is a proclamation to the
entire world, by incorporating this
in our Congtitution, that here is a
country which ig continuing to
oppress certain sections of people
merely by reason of their birth. This
ig a blot on our country Which should
be removed quickly. The emancipa-
tion hag to come from within, It is
going to come from outside. There-
fore, those people who are interested
jn seeing the emancipation of
the Harijans, the emanicipation
of Scheduled Castes and Sche-
duleq Tribes, will have {o see that
they are organised and they fight for
their rights, both economic and
gocial. That is the only way it can
be done. It cannot be brought about
by depending on a person however
great and well-intentioned he may be.
Thank you,

SHRI M. R. KRISHNA (Andhra
Pradesh): Mr. Deputy Chairman, Sir,
the Constitution-framers, knowing
the condition of the weaker sections,
gave a period of reservation, both in
Serviceg ag well ag in Legislatures, It
ig not that these framers had =aof
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understood the conditions of the
weaker sections at the same time;
had they any great hope in the ad-
ministrators  to implement the
provisiong which the Constitution-
rmakers had adopted. Yet, the Consti-
tution-makers and the galaxy ot
leaders at that time were having a
genuine interest in the welfare of the
weaker sections. The Constitution-
makers felt that the period of reser-
vation was quite sufficient for these
weakers sections to come up to the
level of others, That is why I think
the Chairman of the Drafting Commit-
tee, Dr. Ambedkar, had said, when
the whole country was agitateg about
the temple entry, that the weaker
sections, i.e. the .Scheduleq Castes
and Scheduled Tribeg people, were
asking for cheese and not asking for

chalk. Therefore, he said that any N

amount of reservations political
positiong alome is not going to im-
prove the conditions of the weaker
sections. He definitely said that
economic alleviation alongwith
political reservations will make the
weaker sections equal to others,

Sir, you know the conditions in
villages. However mighty a  State
Government or the Central Govern-
ment may be, is there anyone who
can gay that untouchability in the
rural areas can be eradicated or re-
moved? If is just impossible because
the weaker sections in the villages
are mostly the agricultural labourers
or some of them may be owning small
pieceg of land. Yet the Harijans have
to depend on the services or the
labour provided by the other people.
Therefore, however, eminently he
might be placed, he will not have the
courage to defy the gso called caste
Hindug because he has to live in the
village. That is why all those
people who have studiedq the preva-
lence of untouchability, including
Mahatma Gandhi, said it is the
industrialisation of the country which
to gome extent can remove this social
evil. Therefore, Sir, giving the house-
siteg or giving the milch cows to the
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weaker sections in the villages 1is
not going to improve their social
statug, It is a simple thing, Who will
be buying the milk sold by a Harijan
in a village? And the Harijang them-
selves would think that drinking milk
would be a Iuxury for them. There-
fore, Sir, I would have liked that
along with this resolution or the
amendment to the Constitution if a
white paper was brought on what the
failings have been and what ‘attempts
have been made by both the Central
Government as well ag the State
Governments in these thirty years
period. If that indication was given,
probably, this House and the country
would have appreciated that jn spite
of all the concessions given to this
community still this community is at
the same level as it wag before
Independence. Some of my friends
may say that there were various
concessions and that, therefore, we
ghould not think that the Harijans
are not improving their conditions.
But, Sir, if you compare the status of
the Harijans with that of the rest of
the people due to the improvement
that has taken place because of the
Five Year Plans, you will surely
come to the conclusion that the
Harijang and the tribals have- been
left in the same place from which
they started earlier.

Sir, commissions or committees have
been constituted to find out to what
extent the prevalence of untoucha-
bility is there in the country. This is
something really fooling the com-
munity. There is no sincerity in it
because whether it were Vivekananda
or Mahatma Gandhi or the present
leaders, they have not under-esti-
mated the prevalence of untoucha-
bility anywhere. The atrocities which
are commitied today in the villages
is because of the economic reasons.
Only those people who could benefit
from the reservations in the services
and some other people who have
joined even as Ilabourers in an
industry, are free from the stigma of
untouchability. Otherwise, everyone

[25 JAN.
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whether he ig a Member of Parlia-
ment or even a Minigter suffers from

this handicap.

There was a lot of quarrel between
the ADMK and the DMK, Sir, I do
not want to go into the details, The

present Chief Minister of Tamil
Nadu, while acting on the screen
eliminatey poverty and untoucha-

bility in no moment. But the treat-
ment which is meted out to his own
party members belonging to this
community, I do not think any res-
pectable man could bear. (Interrup-
tions)., I am prepared to answer
Shrimati Muthu. I have great respect
for her.

MR, DEPUTY CHAIRMAN: Please
do not rake up controversy now.

SHRI M. R. KRISHNA: I am not
talking only of the ADMK, but talk-
ing about the attitude of a man atter
becoming a Chief Minister., His
attitude cannot change.

DR. (SHRIMATI) SATHIAVANI
MUTHU: You prove it with gome
facts, figures and sequences, You
cannot just say like that. It ig only
mud-slinging at the Chief Minister.

SHRI M. R, KRISHNA: My sister
should not take everythiag upon

herself, because there may be so
many people to defend the Chief
Minister., Sir, it should not be the

duty of a poor Scheduled Caste
Membey of thig House to take upon
herself everything.

DR. (SHRIMATI) SATHIAVANI
MUTHU: He must understood that no
Member of my party here saiq any-
thing. As leader of the party I have
every right to speak. It iz not as a
member of the Scheduleq Castes that
I speak. Therefore, Mr. Deputy
Chairman, he should withdraw his
remarks.

(Interruptions)
MR. DEPUTY CHAIRMAN: Let
there be some seriousness in the
debate | . :
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SHRI M. R. KRISHNA: I am
speaking about the problems of my
community . . .

MR. DEPUTY CHAIRMAN: And
your time is over, Shri Perbhu S1ngh
wil]l speak now.

SHRI M. R. KRISHNA: Sir, 1
would just like to say that it was the
Congresg Government which, knowing
the difficulties of the weaker sections,
had introduced this section. They
gave the fullest freedom and in fact
Jawaharlal Nehru called Dr.
Ambedkar a jewel of his Cabinet.
Mabatma Gandhi gave Dr. Ambedkar
the right to frame the Constitution
and make provisions to benefit these
communities to the fullest extent.
He was supporteq fully by Jawahar-
lal Nehru and by the entire Cabinet.
And T am profid to say that again it
has come to the credit of the same
Congress to extend this provision.
Thank you.
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A g & fuws ¥ wEwm o wy
afag fae @w ) s }
-
gg fodow &1 gqe & 1 4g
Tifafera f@ww & 390 ¥\
TSTF FOM | UF B HT AT
F & 0 oA B &1 g fEar
g vt § wg Fear wgar § 5oz
s #1 weri faw faw are ww
¥ A grir ) Wwfer § fagua
g1 o fufmer @gg & & fowr
/W FT Fgal §, swawmly wgey
IRt T AT o=gar § 3233
g ¥ gfafes § fodoe § dfea
Mo Wo UHe F Il qm g0 Faw
4.5 Y & sumr O ooy wEY
T GF | FUE-3 qqT Fera-2
Y T FT TR | FAT 1T FATI-2
F7 5= Soar O €T T Ty €
f fqare 7@ €+ wEddT WW
sfem § #gd €197 9 T € e
gadFe § 1 wiedie g &, w@ed
gieat 1 dgsodt gR ¥, gw W
fafreer ggm &t fomdy § av &
we ¥ ap fufee w1 99 &3 § )
Sugwnfy wgiea, § el wewd
g fafmer @ & w3 W@ g
T A gd &1 @At ¥ fag
faet &1 fysd v Fr W QI
gg faa s v g Aiw fafwet
F €e ¥ aifqar® F AT 4T
gficemt #Y gamar sEr g, qaHde
T fiear st 1w fafwex &
fetd Aot & 1+ F gg wET ST
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g fF g7 A wmaE fadr wr
5™ ¥ gETA wvw AS =eww o
AT K IJwgwmly wEEw ) a7
g @ OE, ANAT & IAHAT qEA AT
AT qARST F AT WP, A
HIOHT G FSOF FY MATAFAT AL
g, & oodt A wwTw FT G §
I w5 O M@ weR qEAWiT w4
fog, foog fadt & feq § 9=
wqr gr fwT @ & cqre ywgar g
e o fafreet @rgw agqr @z dm
fafree @gg A4 g & gq |
TR AGT F FIAFH & G
M3 W fae sroar Sfew W ar
FgT T Wi oW fawwr 0 &y
ox g AT Fear g--

“agfl @wer wm oUwd 3@ A9

FIfET 1 wIAW,

u¥ fyaer T ¥ g1 wET T

AT FoaFHE 17

w7 farz
SHRI MOHAMMAD YUNUS
SALEEM (Andhra Pradesh): Mr.

Deputy Chairman, Sir, I am on a
point of order, It is now quarter to
gix o’clock. I submit that this debate,

which ig a very important debate, and -

the amendment which hag been
introduced by the Government, which
is a very important amendment and
requires a lot of discussion. may be
postponed till Monday... (Interrup-
tions).

SOME HON. MEMBERS: No, nro.

SHRI MOHAMMAD YUNUS
SALEEM: I do not find any reason
for the hurry because it is a very
important amendment which hag been
brought forth by the Government.

SHRI S. W, DHABE: Sir, you can
give us some more time.

SHRI MOHAMMAD  YUNUS
SALEEM: Unlesg convincing reasons
arg placed before the House . . .

[25 JAN 1980]
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SHRI N. K . P, SALVE (Maha-
rashtra): Convincing for whom?

SHRI MOHAMMAD YUNUS
SALEEM: Convincing for whom?
Convincing for the House and not for
you and me,

Sir, I do not want to create any
impediments in the passage of this
Bill. But my anxiety is only this
much, namely that from the trend of
the House it is beyond any reasonable
doubt that Members of this House
are interested in taking part in this
very important debate and the
passage of the Bill... (Interruptions)

MR. DEPUTY CHAIRMAN: Please
resume your seat, There is no point
of order.

SHRI MOHAMMAD  YUNUS
SALEEM: This is a point of
order . . (Interruptions)

SHRI K. X. MADHAVAN: 1
would like to know whether the Bill
is to come into effect from today.

SHRI MOHAMMAD  YUNUS
SALEEM: Sir, this is a point of order,
Under Article 368 of the Constitution,
it hag to be sent for ratification by
the States . . (Interruptions). I do
not find any hurry.

MR. DEPUTY CHAIRMAN: There
is no question of hurry. The time for
thig Bill was fixeq after due conside-
ration by the Business Advisory
Committee in which the hon, Mem-
ber's party was fully represented and
the report wag presented to the
House. Now at thig late stage if you
'come and say: Please postpone, it
cannot be done, It ig g very im-
portant matter and it hag to be passed
today.

sﬂgafsm W : gl IoEwT-
qfer wEiew, Sq U &1 A St "or
B - ¢ m ant qagf E 11 (Interruptions)
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farer & Fay (=i @t oo wrEATORt)
ogumfy Y, s sAAfa & §
TF TISEFH GLHIL § LHAT ATEAT )
Fifw sed Feor A fede o
SiY g+t g% qigw ¥ I 9T,
ST a1 F aTq AT g1 S |

What is the legal position in respect
of this Bill? Ag far as I can under-
stand from the provision relating to
the amendment of the Constitution,
this is one of the entrenched provisions
of the Constitution which necessitates
ratification by half the Staleg of the
country—more than half the States.
If that is so, then obviously this Bill
cannot be assented to by the Presi-
dent before the 26th of January. It
will be sometime after half the
States have adopted it. Ang if that is
the position in law, then the desire of
the House, if it is there that we ghould
discuss it at length and in depth,
ought to be honoured. Thig is my
submission. This depends entirely on
the position in law ang therefore,
through you, I seek clarification from
the Government. My own under-
standing of the provision is that this
i3 one of the entrenched provisions.
What happened on the earlier two
occasions? A similar Bill had been
adopted by Parliament; first, when
the Constitution amendment Wwhich
provided for 10 years, wag changed to
20 years, and second f{ime when we
changed it to 30 years. In both the
cases, certain procedure must have
been adopted. I raise this point de-
liberately because in the course of
talks outside, it iy being suggested
that once thig Bill ig passed, then
there is no need of any ratification
by the States. If this is the attitude of
the present Government, I would
like to be clear in my mind before
I give my assent to the provision,

MR. DEPUTY CHAIRMAN: Well, I
" am sure, when the Minister replies,
he will take care of this point.

SHRI LLAL K, ADVANI: Mr. Deputy
Chairman, Sir, the debate would be
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conducted in 5 proper spirit and pro-

per mooq if the position is clarified -
now, If the Leader is willing to reply.-
let him reply. .

MR. DEPUTY CHAIRMAN: He car
reply if he wants,

THE LEADER OF THE HOUSE °
(SHRI PRANAB MUKHERJEE): I
would like to submit one point. When
thig issue was taken up, it was clearly
explained to the leaders when we
discussed with them that we wanted to
get the Bill passed before 26th Jan-
uary. Because of this very reason, we
converted thig Private Members’ Day
into Government Business Day, and
that too waz agreed to by all the
parties present there, So far ag the
ratification issue ig concerned, accord-
ing to the Law Ministry, even if we
have ratification after 26th January
and give retrospective effect, that will
not be difficult but we wanted to
create an impression in the mindg of
the people that before 26th January
when the Parliament ig meeting, the
Parliament passeg the legislation pro-
tecting guaranteesg ‘given to them by
making provision for reservation. And
for obvious reason Friday, which isa
Private Members' day, was converted
into the Government Business day.
Otherwise, it we could have discussed
it on Monday, there was no point of
converting Friday into a Government
Businesg day.

SHRI LAL K. ADVANI: I am not
asking that question as to why it was
converted from a non-official day to
the Government Business day. My
question was: ‘What i¢ the Govern-
ment's stand on thig particular issue,
whether thig Bill needy ratification er
not?

SHRI PRANAB MUKHERJEE: Tt
needs ratification and it will be done.

SHRI LA, K. ADVANI: The reply
given is: If it needs ratification it
shall be done, My question is on a
point of fact. It is not a hypothetical
question. What is the Government’s
stand on this? Doeg it need ritifica-
tion or not?
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SHRI PRANAB MUKHERJEE: The
rr.u)ot question iy whether the ratifica-
tion could be done before 26th Janu-
ary and we found that it was not
possible. Looking to the time gchedule
of the meeting of Parliament and
getting it ratified by half of the State
Legislatures, we foung that it was
simply and physically not pogsible.
Thereafter  the advice of the Law
Ministry wag obtained and they sug-
gested that the ratification could take
place after the 26th January, 1980.

SHRI BHUPESH GUPTA: I have a
submission to make. I think, Sir, there
is no use\ with all respect to my
friends on my side of the House, to
pursue this thing in the manner in
which our friend Mr, Advani wants to
do. I think it wag more or less
agreed—in fact. I was not present in
the Opposition Leaders’ meeting—that
this Bill should be passed during this
very Session and before the 26th of
January, for whatever reason. Sir, here
ratification I think ig necessary. I do
not remember about the past, though
I had been associated with the passage
of a similar Bill. I think ratification
is necessary. The Government should
have come and told wus very
frankly, yes, ratification is very
necessary (Interruptions) They have
said it. Then that point is clear.
Now, Sir, we are concerned not with
the ratification. Here we are concerned
with the enactment of this legislation.
Obviously, everybody knows ratifica-
tion followg after the enactment and
then the President 'gives his assent. and
it becomeg the law of the land and in
thig case fundamental law of the land,
Now here, Sir, there ig something in
what we have said. My friends are
not very clear why should they want
to give an opportunity to the Govern-
ment to tell the world, specially mem-
berg of the Scheduled Clastes and the
Scheduled Tribes, well, we wanted to
pass it before the solemn day of inde-
pendence, but the opposition came in
the way. Do not give that chance Do
not give that chance at all. Besides, a
sentiment is involved. Our Members
of the Scheduled Castes and the

[25 JAN. 1980]
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Scheduled Tribes, who constitutg 20
per cent of the population or what-
ever it is. a huge population, do not
know all thesg intricacies of Parlia-
ment, your points of order, my point of
order, the procedure. etc. and then
they will take it ay if Rajya Sabha
was not interested in this very thing,
they did not expedite it when the Lok
Sabha had done it, With the massive
majority in the other House they have
done the job and here we, the massive
majority in the opposition, have not
done the job. I am not prepared to
provide them this handle at all. (Inter-
ruptions) I am very glad to find that
they do not want any handle at all
Therefore, I would appeal to you, do
not insist on this point. In fact, we
should pasgg it quickly, I think today
the Bill should be passed. It ig a
commitment. We should stand by the
commitment. I think we should also
have in our mind the possible reac-
tion and repercussion among the Sche-
duled Castes and Scheduled Tribes
outside the House. They will not
understand g1l that we are doing—the
intricacies if ratification and passing
and what ig the meaning of thig hurry.
They are in a hurry. For mental or
emotional feelings. or for whatever
reasons, they are in a hurry. You can
understand why it i so. Since we
are going to do it anyhow, let us do it
today.

SHRI SHANTI BHUSHAN: I
entirely agree that this Bill ehould be
passed today on the 25th of January
in order to honour the sentiments of
the Scheduled Castes and Scheduled
Tribeg in the wholg country. But the
purpose of seeking this clarification
from the Government was that the
Government may not make a mistake
so that the purpose of the entire Bill
may not get frustrated by not sending
it for ratification to the State Assem-
blies because some people were men-
tioning that it does not require ratifica-
tion. That ig why We sought such a
clarification because the constitutional
position is quite clear that thig doew
need ratification by more than half of
the State Assemblies. In fact, there
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[Shri Shanti Bhushan]

iz a precedent also, Twice before the
Constitution has been amended in this
manner and every time the Bill. before
it was presented for the assent of the
President, had been sent to the States
for ratification by more than half of
the State Assemblies. That way the
only purpose; otherwise we are very
anxioug that thig Bill should be
adopted today. - SR ‘

Mgz gty :  wmeoiy sv-
qwmafa w@ew, & 9w W B, @
7g foaw & o3 fagri &1 gwTer @1
D e ad gy F, o ol F
R 9T qond foell, sgar & wrae
AT T4 ATET | WL WS F GRS
®Y o7 o gw et warey #§ Sy
F HTET 9T, T F AT I FAH
T god & & 3@ awre & oA §
qRY AT 7GT qrAar | 3 dfauw
¥F dyT 3ra 99T TETO #OEW
SrEE ag & fau @ 1@ § o
T & qR AT SR
H feaz =it Y | O 59 AEEET
T HEEHT 7 faw gy @ a4 &
 fag fosama #1 @it &7 97 59 a9 FY
Fidighe st #Y fede Y Zn
so—arg  dfyw  wgmr dfew
YARIAE Agw #ir A fagiw qu
gwan four, o e wsfr
HETET L FY AT fAR TG F AR
o wad faan Sifes Fieiede mg e
HOH aga & aeey ¥ fawgivt 39 fwd o
&7 oy faar ar 1o o 59 a7
fremeema & W §, afew fadw s
TG ATAT § | ATETHIRT FEEHL ¥ 4G
@ 5 ag fodwm =@ 9w & fau
g1Ar Frfgy aY 3 ard F1 A 4y gmn
f& v @ *1 gwy aga awT g, 9w
qU & FTHY 1 oSt ag fade Ay
BT W Ioay sre § Farg &
T | oy fae w7 ¥ g g
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fF o aew F 0% twAfas i

Fart w1 fafem ead foum gam d o

39 AT F ATEAN F AAATHF AT #7

AT FT T AT G W T ATAY

AR SARESICIEIR AR Y G

# T qT are § grea | F 5w AT A

TEY FHT HLAT ATEAT | HHd HEIHT

q71 F@T AT AT SEAT

FIT AT § | HIAT e e FT TaT TEY

FY GFAT & 1

g G 5 HIEW FT I L, TWH A

® §—agar &7 § dfagw 7 forad

forg =1efv et 7 9T gW T@A o @

2, fom = § Dfafese g Fgam

59 d@fqam &1 wiferw 330 HILET
¥R WX NLeE Z78ed F @it & fog
qufeaniie § ger Y STTer F @ § |

gfam &Y g 331 dedfeae
A Y oy § 1 ¥ g o
TF TE { RLAT AR AW
qEe a9 T IF W& | F A&l I
fir a7 s &, e e o O fwat
ST & | S90S & e &1 wrfeswa
332 T UGFIATT H G FT SHAEAT
FET & WX 333 CErsfena & g
@z WA § AAen FATE | 3
wfaeT 1 mieET 334 TR E L L.

(Interruptions). FqY e
FTRE | H AT aga e quT A 4
SrawTafe AEYET, YN agd T A
ST AT ATH A foram 1 og {1 ARy Wiy
Frif A Ay g g WR
T YT ¥ A GAE | AT & e §
zgfad qF faw afey | J 3w
7g ¢ fr mifewar 334 Faa  owafesw

W AT FE AT § | WL A

FEAZERT A A FL AT AT F1 ATH
g samar adwfast F qm
THT ar FEy garafagl
WX wiwEndiz &1 ) g o )
FERTE ATl w1 Waaror A arw ¢
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sz 335 g% "t wnar g foad
g W™ §

“The claims of the members of the
Scheduled Casteg and the Scheduled
Tribeg shall be taken into considera-
tion, consistently  with the main-
tenance of efficiency of administra-
tion, in the making of appointments
40 services and posts in connection
with the affairs of the Union or of
a State”

_ T dyes T At Y T ST
o = 1§ ©YF FTAATE TGl T I
i FTET e | wiER W T o
e 3 e S &y A § ) 'y
TPt FT o dwan 7 osEw far
fagra Fagmdl & @ awa fafra
TR 1T g gu 7% & fax
¥ wg a% fw fgrgean # arfearEz
T agt A st & Afaw greatant
JoEY T Ty A E zafad
FeErdy AvECe § S A 9gAeE
T SR AYATE FEEH T faar 2
S sa frar wE =gy | AT
SEAY g A g | AT 335 &
st ot o frn W £ owEd
7w aw ¥ Faq e gfaad AW
figure wwe A ATTE FEA &
v o & | g 9 F are off S S
g & dwe & AATI A qAEE qF
S e FEET AT ATAFE S,
Faer §1 BT HET I FAE 0 TH IE
7 wawy 3, foad oF W W {3178
FrET FT Al & | Wy qig awd TEl 3

72 1 & UF 0 T 1 AT AT

fir Wl wF @Y AYLET FEE FTADAL
G T 40 7 TA GAL AR A
CEE 8 7 FE g AAd LW
CE ) P ST AR fa fgegea™
¥ A F ST gEAE F AT
afes 99 ¥ § FaAw A WA
Fre W AT Keges IEA &
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faegeara ® G gardl @w § weEE
Frez AT AT TIEH T AT AH(AT
FO &, TR § Y Foez § T ewrd
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uF sarE FFIA, A AT FEE AT
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W 3T A%E F a3 g% Faq 7 Al
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Y A7 T A § Al G o reehy
Fz @ ¥ IGF A18 A, WA QA AAF
arz W we A1 F, FAEETT g g | A
SET FIT TF S0 7 § {5 S agqew
FE F AW S T FLAW § 3T A&
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avgeq 1 A qag { A AV IWH AR
gy foae 7t faRem e ] fowe
FORQTT AT GO AT IET LT FE TGS
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[st 92 frw @)

CWSRT 1 WR AR O %eeT g—
A A 3T Bl & (6 a8 "Er Sy
ST, AT FOT AOE AF I99T § A
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F eI w1 FEara four gar §)
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AT TH FCA FY GHTA F A7
Y T WAYeT FE & F1S forar 427
AT gaw g Fr A aar | & fadgw
FLAT FTEAT § i 3W qAOr w1 qHT
FHAT THET | T F VS HISTEAT AEL
& 1 AT AEARTAL & (7 I AW
¥ &S e g ? oadr & fage ¥
9 §ag | o1 @hd 3, afFa 19wy )
I SR BIE WO | FEE Tghe
RIS F FIE GTT AT = 7 TF
AT Y agq FA FLGFAT | STo
FETHT A g7 I 3o foun #4198 §9
Fwar 7 wfay v fEee § fF o
T 397 8 fF 3@ <@ Y sy
SR Aaw Teer g1 afe 59 EW

FAa @R A A § AT F

At TR e @9 OwEr §
6 P,M.,
Fow wgyee Free ¥ whafafugi w1
Fm A wm difwg, ®)z
gATafeai® W Afww | § $F qm ?
Y g T E 9T W AAd 99Tee
FEE F AN FI TIE I FT FAFFL Y
93 ford &1, WggeE FRe AR daaee
argsy & 9 fgad 99 ¥ waEr
YEFAT &, ST 9Er A F MG THTT F¥
fegraami & @99 &, 97 SHY @
MRS § 9F q TA FT AET IHT ITHT
I g1 gFar g | afar §  ghr
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AT @ AT IR FRE F AR
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ag " gfafafaal # 47 FT a7 9%
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o & foad e Y s fRy a3y
AT & I 9T AT (T 1Y, A A
FY Y AT IEA AT ¥ ITRT ATHT
w fear ) ofme, dege FRE &
MEHT FTAT QAT UG §F §  STHT
IEaT &, T e fewmr ww oo
3 gL ® FET ARHIEAT B
mz FX fRar mar 1 fRR &
T gUagd Ve § oyt feyes
R F AN FY AT 7ET T faaqn evar
- ( (Interruptions) ) 1 fag}
#F g fagre & waeow &4 & %
FSqua § @, S-S A,
-3 @ Nfawy 2w § agi w99
Az Ag s fraremarg

M, WU F F;oAR g |
¥ gH AR g ¥ aF 15 qie @A
¥ 7df Ovar 4v | w1952 H A
Tl LY GAT 1 | 1957 § ALY U
T, IqF I AR F I (AT ITAAT
fer w1 1 gFEOwWe o 7 HAX F
& & Shaar 781, gua AT ST F 9 W
AT fay | S AT GHIS & AW
w1 wafaFe TG I qFQ ar #
foorao o1 ol A8 | & wwar §—
“Iet the land of the nation go to the
actual tiller of the land”. T I &l
qfv F1 T @ F g K
AT FY A SHFT A §, FI9Y FAS
IR ag e sl & &) o e
FETE A7 ATfaF g § qoeqor Hfed |
IqY AT GATS FT FEATCJT HTFAT
yoy wifvd quTSt WY G 9T @Sy
g s fog Fgor F1o9t@ oww
¥T TR § TUH wiE FOAT FX AT

A 3 Tag 1€ IR A ATAT T
1 ¥ = SwRr gAw Al AT
WL ARG TEAT A FRE AT HHEAT
¥t fede # Fle F@T 1 400 F(T
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¥ Saar oY W gfeat #Y srardy Ay
WY § I & qwdied 70 5 AW
T 5 @ & N o & W osw
70 QT H H 35 IS SeEA 3W
T Qe A | F A § 35
FE F AERT Faq fggqee FTEeq
T ] 35 AT FY WA Faw qGgeE
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& garar =ngar g fr osw deew
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& s =mear g fF A o afkar
#T v "dfyat #, fooed § 35
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# ggy afewmar raa A g g | 38w af-

AT ETgE ] : Scneduled Caste are
those who are socially and edu-

cationajly backward f3geEe FESH
F wrdr O wadfy § 0%
drgqee  FWEE  F WIAT AT TEW
EFq ¥ & 0¥ AT FTEEH ¥ WA
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[ a3 fag at)
AT HQ | TIIET FEEG N GCATIT
ag gHT Ffgg—-

“Scheduled Casteg are those who

are socially, educationally and econo-
mically backward.”

IA qF gg TCATAT AL FIA
SOt g9 gF AT G5 FRE F
FEAT K1 ogEET A9 A faer
gasr &y fafree & a2 &1 fae,
AT & THo Ao § ga¥ &% &1
v, sawT a7 w1 frerT W Aggee
FRET AT NeS 3@ & AT
AT 99% Feat w1 781 faernr #AitE
FReT g drgr o9 &
20-25 X TEY S GITE  HERA
F o wqg T wifege a7 I g =G
F Agkaefwal €1 Qg o &
s fesdma Mz wx I ¥ AgH-
agfmat wi T E 1 AT TAoFVoHTo
a1 Y oBVo¥T IT AT § FAT TqF oA
THoTYo THoTToTo F ASHI & HHEHT
FT qFT &\ F0 THTT Alwaw F a=ai
T AFIAT FLAFT § | FAFEL AT To
o F AT § LEEAAT FT GFS
g1 WS Wg wgIeAr F W
AT THS & A0 F fag 1 AT
FgaT § T aeay § g9 a fedq o
Fgq g wifgy 47 | Awww g B
TAA WEH WA F1 g9 i gV T @
§ | T o7 ¥ gt @gg AT =ifEe
Y\ E%, #Y g3 &7 SAE" qEg A
fegar 1+ #ifw wEEr & dogE aqr
zafad A =ud @ &1 I Fg I
i ¥ fady g5 & 1T ¥ oA
g zafad § gasT #g agqr g v #
THATT § 7T FC G AT AT
gfre St sw gy AT ST @y H
AT FAT g7 IAET &fa¥e A o
Iq gwq HY 64 I F1 ¢F 07 faar
a1 | 37 97 &7 fow w0 F agt 5w
A& gaaar afwa wudY 39 ArEAT W
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& 1975 F 39 a7 H Hy vy
afsT $B gAT 78t | W WY qF FS
BT A9 T8 wrar | w@ @ g
W AW H 9 WA & g A
549 qE, 10 I T/ g7 15 a5 1<
©F gar gaifgr g forad @ ¥
F1 THIT FT @ITZI 1 IqAT e
Tl wEE R 1 SuEr feererdy
EF 1T AT T TCFRT 1 51 T 1@
T FF ¥ faw 57 gady w7 %

g 94 foeaary g 1 gemaig

SHRI SCATO SWU (Nominated):
Sir, I feel that mere reservation of
seats in Parliament and State Assem-~
blies for the Scheduled Casteg and
Scheduled Tribeg will not work any
magic for the Scheduled Castes and
Scheduled  Tribes people. As you
know, all over India wherever the
Scheduled Castes and Scheduled Tiribes
and Harijans are living, those places
are normally known a5 sensitive areas,
And we cannot just ignore the huge
population of these lesg fortunate
people. And that is why I wanted to
tell our hon, Home Minister that unless
the representatives of the Scheduled
Castes and Scheduled Tribes in Parlia-
ment and in  State Assemblieg are
readily heard and their views honour-
ed, it will have no meaning and it will
bring no change in the plight of the
people of the Scheduled Castes and
Scheduled Tiribes. So, I would like to
ask the hon, Home Minister whether
he is ready to hear the voice of the
representativeg of  this unfortunate
class of people in Parliament and in
the State Assemblies ag well.

Sir, I wanted to emphasise not the
political reservation but I wanted to
emphasise ‘the importance of the
economic and social aspect. It is a
good thing that political reservation
has been provided to these less fortu-
nate people, But I feel it is some-
thing like a house being given to a
person but the person being denied to
have furniture and consumer goods in
his house. It will be exactly like that.
So we want to have more of economic
assistance and social rearrangement on

[/ S
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that we can catch up with the rest of
the people of India. The reservation
of geats in all services of the Govern-
ment of India should be made more
adequate and these reserved seats
should go to nobody on any pretext,
becauge it hag been our experience that
our reserved geats have been given to
others on the excuse -that suitable
eandidateg are not available, And
education is another important factor
for our people. It is z fact that we
have not done much in the field of
education till this day. So I want to
appeal to our Home Minister to give
more liberal assistance to meritorious
students of the Scheduled Castes and
Scheduled Tribes.

The word “self-reliance” iz very
often used by the leaders of our coun-
try. To me the word “self-reliance”
will have no meaning unless the inte-
rests of hundreds of peopie who are
ill-clad, ill-fed, without a house and
without land, are looked after. Other-
wise by using this word constantly, we
will be putting ourselves to shame.
So, in order to have self-reliance. I
appeal to the Government of India to
look more intensively, more earnestly
to. the interests of the less fortunate
people. Self-reliance does not mean
that it is only for politicians or bureau-
crats. Self-reliance is for the entire
population of the country.

Regarding the questicn of untouch-
ability, I have a good w.mber of
Brahmin friends. I very often 'go to
their places to have junch zrd dinner
and it has been my sad experence that
the cooks who serve us, *lirow the
things at us lest we stiould touch them.
This is something vwhich I cannot
understand. There hag been the asser-
tion that untouchabilily would be com-
pletely removed but the Guvernment
of India has failed so far to do it. So
1 appeal to all that this manmade social
par should be remoied by man him-
gself. 1 would apreal to the Home
Minister to go into this matter as well.
In the life of a natien thirty years are
something like thirty days. Over the
last thirty years we could not do much

985 RS—7
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for the Scheduled Castes snd Sche-
duled Tribes. By extenaing this period
by ten years I do not think much will
be dong for thege less fortunate people,
However, I appeal that this 1 eservation
in Government service, in Parliament
and in State Assemblies ghould conti-
nue till thg Scheduled Caste and
Scheduled Tribe people hicome as
good as the others, It is a matter of
deep regret that there are certain
elements who are veremently opposed
to reservation of seals. I apreal to all
those friends to give up their unbecom-
ing opposition. We earnestly look
forward to the time when the words
‘Scheduled Castes and  Scheduled
Tribes’ shall be gbolished constitu-
tionally and we shall all be known as
Indians and not sz Indiang of Sche-
duled Castes and Indiang of Scheduled
Tribes.

With these twords I /sunport this
Fortyfifth Constitution Amendment
Bill. v

SHRI B, D. KHOBRAGADE: Mr.
Deputy Chairman, the pro—is-on in the
Constitution is being amended for the
third time to etxend the period of
reservation for Scheduled (lastes and
Scheduled Tribeg in Lok Sabhg and
State  Assemblies. There has been
general support to this Biil from all
quarters. But I am happy tc note thag
there wag at least the lone voice of
dissent. that of Mr Maurya. I endorse
the views expressed by Mr, Maurya so
far ag political reservation in this
country is concerned. It dues not
mean that we do not want representa-
tiveg of Scheduled Castes and Sche-
duled Tribes to enter the legislatures.
‘We do want that they should get repre-
sentation in Lok Sabha ag well as
State Asgemblies. But mere represen-
tation is not enough. Ths* 1epresen-
tation must e effective. And if
reservation of seats cannot make any
difference to effective repiegentation,
then such a provision in the Constitu-
tion is useless. Dr. Ambedkar, wha -
had fought for securing political rights
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for the downtrodden people of this
country, was the first man in 1955 to
demand that reservation of geats
shoulg be scrapped. Why should a
man, who fought throughout hig life
for securing the right to the down-
trodden, come forward now and say
that provision of reserved sests in Lok
Sabha and State Assemblies should be
scrapped? There must be some mean-
ing in it. In 1960 our perty had
opposed this Bill when an attempt was
made for the first time to exiend the

period of reservalion. If you
go through the proceedmngs of
Lok Sabha, the IBjll was almost
defeated. But suryeptitiously

it was announced that the Bill was
passed. In 1970 when again the
second Bill was brought to extend
this period of reservation we thought
even though effective representation
was not there, at least some kind of
representation would be there, there-
fore, let us support this time the
Constitution Amendment Bill and let
us extend the period of reservation.
This time I do not welcome the Bill
Nor do I oppose it. I am just jndiffer-
ent because I feel that this Bill will
not serve any purpose so far as the
welfare of the Scheduled Castes peo-
ple is concerned. We want that there
should be effective representation.
May I ask the leaders of different poli-
tical Parties? Are they really inter-
ested in the welfare of Scheduled
Castes and Scheduled Tribes? Then,
are they interested in providing for
effective representation in the various
State Assemblies and in the Parlia-
ment? Then, why don’'t you accept
the demand made by Shri Maurya and
make a provision for separate electro-
rate for Scheduled Castes and Sche-
duled Tribes so that the Scheduled
Castes and the Scheduled Tribes can
elect their own effective representa-
tives? Now, how can they elect the
proper representatives? A  person
getting 90 per cent of the Scheduled
Caste votes is defeated while a person
who gets only 10 per cent of the Sche-
duled Caste votes is elected with the
support of Caste Hindu votes. And
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you say that he is the representative
of the Scheduled Castes. You want
to provide representation to the Sche-
duled Castes and the Scheduled Tribes
in that manner just to befool them.
Why was Dr. Ambedkar defeated
thrice? He was defeated in 1952
Again, in 1954 he was defeated. And
defeated by whom? By any promi-
nent or better person than Dr. Ambed-
kar who spent his whole life for the
sake of down-trodden people and who
was an eminent scholar? He was
defeated by a primary, fourth class
person in spite of the fact that Dr.
Ambedkar polled 95 per cent of the
Scheduled Castes and Scheduled Tribes
votes: A primary, fourth-class person
with the support of the Caste Hindu
votes was elected, though he got only
5 per cent of the Scheduleq Caste
votes. If we cannot have representa~
tives like Dr. Ambedkar who polled 9¢
per cent of the Scheduled Caste votes,
what is the use of this provision to
provide representation in the Lok
Sabha or in the State Assemblies? Of
course, perhaps the Jleaders of this
country might not agree with the pro-
vision for separate electorate. But
there is another method by which,
without making any provision for
reservation of seats in the Lok Sabha
or State Assemblies, we can have
effective representation for the Sche-
duled Castes and the Scheduled
Tribes. If you are really interested
in the welfare of these people, why
don’t you accept this method, namely,
proportional representation? Are you
prepared to accept it? If you want
the Scheduled Castes people to send
their effective representation to the
Lok Sabha, then accept the propor-
tional representation system. I know,
previously, almost all the political
parties, except the Congress, had pas-
sed resolutions demanding introduc-
tion of proportional representation
system in India. In 1977 there was 2
massive victory for the Janata Party
which also wanted proportional repre-
sentation. But when in power they
forgot about it. Now that they have
been defeated, they have started talk-
ing about proportional representatiom.
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Recently, Communist Party also has
been demanding the same thing...

SHRI BHUPESH GUPTA: We have
been demanding it right from the day
we came here.

SHRI B, D. KHOBRAGADE: There-
fore, I suggest that if the leaders of
this country are really interested in
providing for effective representation
to the Scheduled Castes and the Sche-
duled Tribes, they should adopt the
system of proportional representation
because by that system only we can
send effective representatives to the
Lok Sabha and State Assemblies.

Shri Maurya gave one instance of a
Ph.D. who returned from London not
being selected for a job, but another
man was selected. That was only one
example. There are so many other
examples. The leaders only want
‘ves’ men. Under the present system
of reservation, political parties will
select such candidates who will sup-
port them blindly. Anybody who
raises his voice or expresses his dis-
sent will be thrown out. If that is
the position, how can the representa-
tives of the Scheduled Castes elected
to the Lok Sabha and the State Assem-
blies with the support of the Caste
Hindu votes fight for the cause of the
Scheduled Castes and the Scheduled
Tribes?

Reference has been made to the
atrocities perpetrateq against the
Scheduled Castes. FEach  political
Party is blaming the other polifical
party. Shrimati Indira Gandhi also
used to blame the Janata Party for
the atrocities perpetrated against the
Scheduled Castes. What about
Andhra State? It was ruled by the
Congress(1). Are not atrocities com-
mitted there against the Scheduled
Castes people? I am not going into
that. I am not blaming any single
Party. All Parties are committing
atrocities against the Scheduled Castes
people. And, therefore, when I got
elected with the support of caste
Hindus, can I dare to go against the
caste Hindus? Supposing, I want to
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draw water from a public well of the
caste Hindus, I cannot fight for the
rights of the down-trodden people. I

will indirectly support the caste
Hindus. 'This is what is happening
throughout the country. Therefore,
Sir, if you want that the conditions

of the Scheduled Castes people should
be ameliorateq or improved, then
scrap this ineffective provision of giv-
ing reservation in Lok Sabha and
State Assemblies. In place of the
reservations, let there be the propor-
tional representation system.

One more point. Mere political
reservation is not enough. Many
Members, in this House raised the
question of the betterment of the
economic conditions. Lip service is
being paid, but nothing concrete has
been done to improve their economic
condition by way of any agrarian
reforms. It has been said that the
land should be given to landless per-
sons, to the person who tills the land.
But in spite of thirty years we see that
there is no progress, so far as the
agrarian reforms are concerned. K No
land is given fo the Scheduled Castes
people. Whatever land is being given
to them is again being faken over;
they arebeing deprived of the benefits
of the land. Only last year we have
seen that in Kanjhawla, a place only
13 miles away from Delhi, attempts
were made to deprive those people of
their lands. There wag agitation by
big landlords that lands allotted to
the Scheduled Castes people should be
taken over. If such kind of things
continue in this country, I do not think
any better position would be available
for the Scheduled Castes people. -

Reservation in services
must continue. As pointed out by
Shri Maurya, there is no time-limit
for this, Time-limit is only for political
reservations. Many Members have
quoted figures. I need not quote
them., There is inadequate reservation
even in Class IT and Class III ser-
vices, and no reservation so far as
Class I services are concerned. There
is a sinister attempt these days by
some interested persons, by those per-

Services:
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sons who are not interested in the
welfare of the Scheduled Castes peo-
Dle, to oppose reservations in services.
They are demanding that reservation
in services must go. Some organisa-
tions have cropped up recently, some
Government employees are organising
themselves, demanding that the reser-
vationg in services must go. 1 do not
know what the Government is doing
at present to tackle those opposing
organisations who are demanding
scrapping of reservations in services
for Scheduleqd Tribes and Scheduled
Castes people. As long as they do not
get adequate representation in servi-
ces, the provision of reservations in
services must continue, and the Gov-
ernment must make every effort to
see that the Scheduled Castes people
get adequate representation.

There is another point I would
like to refer to, and that is the ques-
tion of the Buddhists. The Buddhists
originally belonged to the Scheduled
Castes. Under the leadership of
Dr, Babasaheb Ambedkar, they con-
verted to Buddhism. But, as point-
ed out by Mr. Maurya and some
other friends, there is no change, so
far as the social and economic condi-
tions are concerned. Therefore, the
facilitieg that are being made availa-
ble to the Scheduled Castes persons
should be extended to the Buddhists
also. We have been making this
demand for the last 20 years, Be-
eause of our efforts, some educa-
tional facilitias were extended to the
Buddhists in 1970-71. But after that,
the principle of reservation in servi-
ees has not been accepted. When the
principle has been accepted, and
when in spite of conversion there is
no change in the social, economic or
educational conditions of the Bud-
dhists, then the same principle
should be accepted and the pro-
vision shouldq be made for reserva-
#ion in services alto. There is a
ehange of Government now. The
Government is now headed by Shri-
mati Indira Gandhi, We have also
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been urging since long that the ser-
vice facilities should be extended to
the Buddhists. She is at the helm of
affairs of the country. I hope she
will be in a position to consider our
demand and extend the facilities in
services which are now enjoyed by
the Scheduled Caste people to the
Buddhists, Thank you, Sir,

e o fag ¢ STl S, L

SHRI K. K. MADHAVAN: Before
the hon, Minister speaks, Sir, I want
a clarification from him. It was re-
ported in the press that the hon. Mi-
nister concurred with some Mem-
bers who demanded that the same
benefits of reservation for Scheduled
Castes and Scheduled Tribes should
be extended to converts to other re-
ligions like the Christianity and the
Buddhism. I want to know whether
he has made a statement like that
and whether it was proper on the part
of the Minister to make such a state-
ment. I want to know whether it was
relevant to the Bill before this House
and the other House and whether
it is not out of  time because
that relates to another article
of the Constitution. Now, we are
connected with a different article. I
want to know this from the hon,
Minister.

MR. DEPUTY CHAIRMAN: Let
the Minister reply now.

A da fag ¢ STEWlT Y, 29
faet o T wrAEd AT HIEATA X
g feme e fd, § aga wegaqm
g AR g fawr Y WA AW ¥
T TF arEy AT F )

& T a1 T L ATH § ;WAL
AR JFEraa w1 91w ey g, ouh
fordr & ST geranz Far g OF SeEiw
g faer &1 qued= f o 1 &, T orrig e
AT IR 7 qugA g4 fowar, Ay
AT Y 7T A, TR, T FgA 7 fAeaqr
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s¥e T ¢ & zm o & el @
AT G R0 | D AT AgATT X
T A & [l oo e @ g
A aw § faed ¥ 3o @ g
A H T o § &q w41 § a3
Sed ¥ GTHAT FIAT AT § % wadaan
F1 Udds g gy g % fedy s Ay
o, wifus, avafss st sgr
Tavaal foer S0 | W ey Sy
TEeaaT T Tfas 2T § | AT TSA-
fifew  caaraar 7 faq a afas =i
qraiorer T@araar §Y A fasdt )

gt & GF o § Y aga o E,
o oifaw qI 9C F agd A g
gFA g | OSATaE 1 9T Taaeaal &
¥ g1 g @ Wl wefAel F FaAl
9 § anifer ST Fady a¥t qraw & g
QAR 919 §, TAFAaw Taaqeddr
Tsifas fegaom 1w o= e
ww # a gm  fr gfem s ai)
Wgee A6 UUE §3eT IRA F AW
st ferdt wfway & @Y, F FHwR
% TFF 3T 8, So ATE0 o qF TG
g & for o1 fif geardy £t Al faer
Wy e fgegEe W e A1)
gg wfafafaeg qra s & a1
fegema 1 dww  wEaHz § AR
T T T ¥ muAT T T &
I S TAE & St fifaat sy &, 39
Fifat & gy sferswat & off  w@Er
TEETAT &, IEHT USAUAA,  WHIAF
g Y o wEEr agEnn g ) gatag
¥ ag Fgar § % <ta faum @@ A7 10
arer & far foan |t afea o & st
¥ 10 gret F fag & smar @ =M {6
gfegar with & 99 ¥ 10 @1t & fo@
TR T W wg o shady sfeaa
" AT Y CFATE H 10 Wi AQIY AT
®E!
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Fo It w1 a8 o oft
wF TF qfeaad AE) g a9 9F I
AT #T WATS AE7 at g6d7 | 3 48
€T g3 ¥ 5 frg oww ® mme
FATE F AN A ¥ FB T 3, AT
fea & g% w1 7@ | IumwTata of, &
g 9w ¥ sfaww 7€ s<@r
g g A o waga fady geam
F BIET TTT AHFAT HY IATHT AT ATV
7 foefy fw 7, 7 fedv afa &, 7 Ry
maare ¥, 9 fF T% 7 @ @
afe gl ¥ &Y frew & v g
@Y §—UF T W §, uF qa
g & TF A g g wiew dW &
TF T CFA & VA AT gfaat Sy
R am g A A gt W §,
st feermes @m § 0 SAE
gt #it g1 W g few-
ww @ "Hepfa w1 Sa &,
sax gfagm W W § a1 gae
AT agw & fgrg oot & qaq a8
HAATE NAAH TE S &, AR AT-
a9 qu S § AR F FET W 9T~
arg "g @1 wR el § 73§
g #.T qg St ghomat #v afedy
gAY FEEAT g I9H g9 T AT
seq fFar &, AW g § gElaw
# S1% F 0F 17 fagl F =ww F
| FLIE WG & TE AL ATy
F adiw frar o1 gl a@ e~
M 3@ A e et @@ wwR
qTE AT HTSTEY & Xaar urfaar
HETewnT areet S wry,  fediR woR
A ¥ FUAAUS, € dA 9T,
gofter 3T &% wTEAl &7 @1 AR
gq At w1 ‘g’ w9 wgTewT ey
& fear @1

it ag i & A off A
t%::l ol

CSE
PREL



171 Constitution (Forty-Fifth [RAJYA SABHA]

A o fag WS, 4R oA
F atg ¥ g fwsfy o= J ogfs-
&Y &1 fors e v | 59 @A
fax fear f5 <@ @ & qurer H
qfcad agl A1 GFaT 19T A A AT
F fr feg @w & S owaw
Fee ¥ Aw g & fadw & )
F zgane ¥ fog om0 A SFUTS0S
T = g Afgw W F fag
M U FYASAT 8, T fEg
a9 FY d7ar §, dfge a1 § ar st
w A St gegfa 3, Y ?w & frarw
g ST 3| F AEIEY § SARY TN FT
TR @ FC GEEAT TT AM@ FEAT
qeift | ag I1g & & FEAT g, W@
o wEgremm wiElt A Ay AT AR
AETCAT AT FTOAATT JT AT A F
FgaT g | wegrer ey @At § g
(Interruptions)
¥ st g @ §
§ 97 | F TG FET F
¥ g BA § SR gAT §, S0
gt ¥ uF g faelt oo 89
zq fam o< fqat 7@ & fog &30
& fas T wer wg T\ H 9@ AW
s agg @t aFQT FT Gwar
a7 | Y& TR qFAL FE B OAF
T g, T g el & fauAe Wy
§ —ug g% Tga wEEIH A
38 W IO g W fAend, Sga
FZ g A dar 1 & uF aw ag
qaT [T AmgAr g, fFoww A
fefz N ot foama & =@ W0
fga ax @M M s o gl
FT ATAA ATAM A gL WEX AV
7 X W far dwn
@ & 57 amg § B gigifes QT a2
afcads afl #aT FTF qgl F@T )
& gagar § B agy afeda @man
g ok fgg wawr & ot afads

-

i &\ Wil ® e, d' AR
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wTET TgAT gy gfvemt & fad dw
a1, wdi ¥ fa7 9% ar; dfa w@w
Y [T FI F1E YL A FE aFAT
HgleAT WEr WY wfmw FE Q@
gy & =fw, g1 =ifaw =@ @,
afsq o8 atg § w7 F Wy =Y
grar § v 59 deam wwmg &y
fFedt @RI 7 WT v g IS
7| FId o ATE® A  IT weH
I3ET HIT I F OAME § HIS
fgrgeta § uww g@R & geWd
T F AL § AT § AT FTATFY
AL § FIE WIET FIT AL G THAT |
fedt 7z &, fa@r ot srm w
AT FL F1E ATIAT 18 T FHEAT
IR a1 I w1 I FoF gar faady
g, O% F9T a7 9 § ) zakm
§ sga1 g T @ foodwa & aga
O TUT & | WX 79t W IgT TD
FW A TEW 2 W TGI SIET
FEF T8 § M TS fag
TF UEA § WX S® W F
fax gn & z@ @@ @ &1 & aqmAar
g F 99 29 99 ¥ wlag §9
FH A W WF AR @R gy
grar § fF garo Mg A @@ 9=
TR FFEIAE | /fE mwe oo
@™ F W@ g A FH
T TR &F ST 7y § T
™A T A qER
FW@ § @I & AT I &
qiff @ 9 § I A @T-
faaft Y g0 @w X % AR fgg-
WH & gL arfe § g UF 998
qC AT &% | 9 F AqMASF, qrariaw
AT TeAIfaF Eqavaar st oo &
I AT 9@ T Q@ AR | 9%
el a® ¥ R veEwr & w2
TEE T ST AT TR FY AT
qriam q gt 91 fF fommw &
g ST afee arfeai oo weft ¥
|
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A9 Y TS G §, ST IAR el
o 3 & SR &Y foee ¥ 2
AR ATF AR FT THEIK FT
AR IA I AR @R JW A
Y 7 & R AR T aga Sy
F 219w T g a@r fF ouw
TTEHT Y FRAT TIIET AT ITHT THIT
T TF WA 99 Ay fewe
L AE Y R UF I 7w
& S Welerw o W
g g7 q9 9% g9 § 9g  q«ar
ST IR A A w0 F ozq

fr fggeam & W@y A g
RO & q9 T4 g 137 Fr fgATw
gq Amfes & T AR 3 At
o9 & IgAT & 5 a8 F9 d@ o
L fo ot caT & FW & 1 WQ

gag § f5 oo Aggew FRe AR
AT TR F AW maAr wrg
AT T @ UIST & TF

§ S Mwface G g1 o SArwfew £
el MAfafees SMHA wOwHRT
AR D 2w FE W Ay E PR
SHTFY &1 aF WX A I FQ &,
WX IAHT A@E H, Ik AwE]
§F wdy g Ty a8 & S
fF forgmm A 3 @Y 590 N &
@ ifge & AR Yo @Y g
T T F - woar § VAR
F AW WA A FL TN LA

, representation.
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SHRI KAMESHWAR SINGH
(Bihar): Sir, on a point of order. By
making a lengthy speech, the hon.
Minister is delaying the passing of
this Bill. .

e ot fag 0 STEwmafa Sft,
§ grfaq AR # oagT AART &
fr oA q@ aw faor f& @l
TFEAT A ST gl |

SHRI BHUPESH GUPTA: You are
mentioning about democracy in con~-
nection with the proportional
But we are here
all coming under the system of pro-
portional representation from this
side.

>

TGN F T Y qg AT .
TR Y A A @ & AR a9
ggrg J, ferma ¥, RAQ ¥ gwr
9% BT T FAFTT TG § w0 FA-FAY
BT W ) € 1 S Y A e,
ITHT qgT A< g, frsgn fagrw
T fFar gk oy gt oAy
wEa & S |, et @, gt
F aam ¥ W gw e ®@, R
oY FTARGT ET AT A I I
F@ e a8 wm faar f6 o smar A
A HIX AT FT G & T2
W TETOHO AT GIHC FAr Y
fora® wrew fufreer 7 o faq Y
qfaardz #r %9 Jg fear, oF
fwsﬁma@fw,m wﬁ
A #g . S

A dw fag ¢ w@W qww S
i

SHRI BHUPESH GUPTA: We
have learnt something, but you do
not seem to have learnt anything.

Frt wat Tag @9 Tar S g9
sy w et & fe s wd
75 gt 7w Feer q FEEr a9
AT & |
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ot wAl 9 Tag

‘g‘ffﬁ?mﬁ g3 %W,
HUX TAAT @Td @Ar

feam ¥ faer @ ik faa ¥

TR e §

Ie-gwmfg’ off, 8 A& avi-

& w ION g B oEw
¥fwe HX wE N g 9 gErd
w fifw @ & 39 a@ F fag
¥g abar g % gow § <@l gre-
AT &7 Y T {, ITAL  H(®
weges wrerg faEwr Awy, W H
T 51 &AW § TG ATQI, TR 3qH
AT Y WX GSYE FeE AR
q@a g A fergws § oY
¥ ag a wuwdr @ F[OWIEN Q@

7 grededr W IS wE &Y S,

IT A AN § W@ W@ AW
aﬁqa“ra:rr%mrﬁmqt A
foram smoam

F@ aw { F@ 7 o9 qF ag
WHMT qg) ggqd 9 9% 39 -
FAT FT FAT FEST ! § OF I WA
FT TAT AT ATGAT E | FAT FY g
o598 g9 §, IENC W weel giar
g WR S@ T F AWE
CH AT AEF & ST A Sey
w5 FW qar A,  QaAr
ot AEY L HE Qe wA AR 5
ot &1 a1 & fau gfea wh
T FHOTE] GER § —

Feadr § gfaam smH & wa-
m}
W€ 98 Qa7 oW & e
O |

q¥ g3 qfcads at od & fag
gATY (RNT. & @Y A &

ooooo
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SHRI KAMESHWAR SINGH: Mr
Deputy Chairman, Sir, the Home
Minister ha; proved himself to be a
literary figure. I propose Jnanpeeti
Award for him. .

At o fag :  Sw-awla S,
o qA aga ov @ faw Fero
& H A qa1 T 47 | HAAEAI
R Wt R a@ aw {1 gafag
e 1 fr § sy Y 9 g,
FO T @09, A AR W AR
¥ fag 1§ 7 1§ e A AqE
FL I T ;

sﬁmﬁmfﬂg % §T WY

U

~ (Interruptions)

e W fag : Su-gwmfa oY,
g AR oarg W & frdat § Sy oo
szﬁfwm?r%faq ¥ v
¥ ofier Fwar 3 f&F gx owF ary
'mma@am T3 # IE@

6 gatT W WER AT
F1F A X THAT ) WX OF AT
Fgar g & 7 A 9% wwe aed
¥ fau 7z st wifafews  fooga
g ¥ wfaw, gl § foadaar
fAwa AW gET IR grea WY
&% grit | fgrgeam &1 gR WTEEY
ug HEHH FON F qg I1A473, [ €IS
g aUaaR | e A *dufear §
qafear gz gudr frarFw g

et I F feey ¥
G- U X

™ ATgW W@l ¥ a7 €y
gl vy’

ST YRR qZ ST & AY AT qAF
ard ¢ 5 5l A A wH A

@ & Sroay
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g gase 99 fag st g
FHEM Q@ I 1T W G Fg W
g\ E o d g § 7 ogaerx
qrgs wuwt ot fawr g, St few
g SEml Aw wow few & fawe
§ifse sewt WY S e s
ﬁiam@%mw@wqm
’E‘s‘ -

MR, DEPUTY CHAIRMAN: I will
now put the Motion to vote. The
question is:

“That the Bill further to amend

the Constitution of India, as pass-

ed by the Lok Sabha, be taken
" into consideration,”

The House divided.

MR. DEPUTY CHAIRMAN: Ayes:
148; Noes; Nil.

AYES—148

‘Adiseshiah, Dr, Malcolm S.
Adivarekar, Shrimati Sushila Shankar
Advani, Shri Lal K.

Amla, Shri Tirath Ram
Anandam, Shri M.

Anjiah, Shri T,

Antulay, Shri A. R.

. Arif, Shri Mohammed Usman
Asthana, Shri K .B. Lo
Balram Das, Shri e
Banerjee, Shri B. N. - N
Bhabhra, Shri Hari Shankar " ©°°
Bhagwan Din, Shri -
Bhandari, Shri Sunder Singh
Bhattacharjee, Prof. Sourendra
Bhattacharya, Shri G. C.

Bhola Prasad, Shri

Chanana, Shri Charanjit ’
Chandrasekhar, Shrimati Maragatham
Das, Shri Bipinpal

Deb Burman, Shri Bir Chandra
Deshmukh, Shri Bapuraoji Marotraoji
Dhabe, Shri S. W.

Dinesh Chandra Shri Swami
Dinesh Singh, Shri

Dwivedi, Shri Devendra Nath
Ghose, Shri Sankar R
Gogoi, Shri Tilok '
Gopalsamy, Shri V.
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Goswami, Shri Dinesh

Goswami, Shri Sriman Prafulla

Gowda, Shri U. K, Lakshmana

Gupta, Shri Bhupesh

Gupta, Shri Gurudev

Gupta, Shri Ram Lakhan Prasad

Habibullah, Shrimatj Hamig

Imam, Shrimati Aziza

Jadhav, Shri Pandurang Dharmaji

Jain, Shri Dharamchand

Jamuna Devi, Shrimati

Janardhanam, Shri A. P,

Jha, Shri Shiva Chandra

Joshi, Shri Krishna Nangd

Joshi, Shrimati Kumudben Manish-
ankar

Joshi, Shri Jagannathrae

Kalaniya, Shri Ibrahim

Kamble, Prof. N. M,

Kameshwar Singh, Shri

Kesri, Shri Sitaram

Khan, Shri F. M,

Khan, Shri Khurshed Alam

Khaparde, Shrimati Saroj

Krishna, Shri M. R,

Krishnan, Shri U. R.

Kulkarni, Shri A. G.

Kumaran, Shri S.

~ Lakhan Singh, Shri

Lokesh Chandra, Dr. = "~ =
Lotha, Shri Khyomo

Madhavan Shri K. K. -7 -~
Mahanti, Shri Bhairab Chandra =
Mahapatro, Shri Lakshmana
Mahavir, Dr. Bhai .
Mahida, Shri Harisinh Bhagubavy ~
Makwana, Shri Yogendra =
Malik, Shri Syed Abdul

Mallick, Shri Harekrushna

Manhar, Shri Bhagatram -
Master, Shri K. Chathunni e
Mathur, Shri Jagdish Prasagd %
Maurya, Shri Buddha Priya
Mehrotra, Shri Prakash

Mehta, Shri Om

Menon, Shrimati Leela Damodara.
Mhaisekar, Shri G. R.

Mishra, Shri Kalraj

Mishra, Shri Mahendra Mohan
Mittal, Shri Sat Paul .
Mohinder Kaur, Shrimati Semel
Mondal, Shri Ahmad Hossain
Morarka, Shri R. R.
Mukherjee, Shrimati Kanak
Mukherjee, Shri Pranab
Mulla, Shri Suresh Narain
Munusamy, Shri V, P.
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Muthu, Dr. (Shrimati) Sathiavani
Nanda, Shri Narasingha Prasad
Nigam, Shri Ladli Mohan
Nizam-ud-Din, Shri Syed

Oza, Shri Ghanshyambhai
Pande, Shri Bishambhar Nath
Pant, Shri K. C,

Parbhu Singh, Shri

Patel, Shri Manubhai
Pattanayak, Shri Bhabani Charan
Poddar, Shri R. K,

Prasad, Shri K. L. N,
Rai, Shri Kalp Nath

Rajan, Shri Pattiam
Rajasekharam, Shri P,
Raju, Shri V. B.
Ramamurti, Shri P,

Rao, Shri V. C. Kesava
Ratan Kumari, Shrimati
Ray, Shri Rabi

Razack, Shrimati Noorjehan
Reddy, Shri K, V. Raghunatha
Reddy, Shri R. Narasimha
Roshan Lal, Shri

Sahu, Shri Santosh Kumar
Saleem, Shri Mohammad Yunus
‘Salvé, Shri N. K, P.

Saring, Shri Leonard Soloman
Scindia, Shrimati Vijaya Raje
Sezhiyan, Shri Era

Shah, Shri Viren J.
Shahabuddin, Shri Syed
Shahedullah, Shri Syed
Shanti Bhushan, Shri
Sharma, Shri Ajit Kumar
Sharma, Shri A. P.

Sharma, Shri Kishan Lal
Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan
Shastri, Shri Brahmdeo Ram
Sheikh, Shri Abdul Rehman
Sheikh, Shri Ghouse Mohiuddin
Siddhu, Dr. M. M. S.

Singh, Shri Bhishma Narain
Singh, Shri J. K. P. N.

Singh, Shrimati Pratibha
Sinha, Shri Indradeep

Sinha, Dr. Ramkripal

Sisodia, Shri Sawaisingh

Soni, Shrimati Ambika

Sujan Singh, Shri

Sultan, Shrimati Maimoona
Sultan Singh, Shri

Surendra Mohan, Shri
Surjeet, Shri Harkishan Singh
Swu, Shri Scato

P
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Totu, Shri Gian Chand
Vaishampayen, Shri S. K.
Venkatrao, Shri Chadalavad
Verma, Shri Shrikant
Yadav, Shri Ramanand
Yadav, Shri Shyam Lal
Zakaria, Dr, Rafiq

R
NOES—Nil ;

The motion was carried by a majo-
rity of the total membership of the

‘House and by a majority of not less

than two-thirds of the Members pre-
sent and voting.

MR. DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill. There are
three amendments. Will the Mermbers
move them? ) . ;

Clause 2—Amendment of article 33¢

' SHRI SHIV CHANDRA JHA: Sir,
I beg to move:

“That at page 1, line 8, for the
words forty years, the words forty-
five years be substituted.” .

SEATefy  wgEw, AT dueE
7w g fF o s ¥ 40 o
famr & =gt 4% ‘45 fTOm® =W
F ogweT far & 1 AW %
FT Hoaa 4g § fo o g =,
oEiE 15 9w a% ' ey frme
D q@ | AW A FEAT R
& sagfem sifqal s sa-arfaa
F fau fodmwm &1, e &
frrrrr 15 @™ §F A @ r @
1 W W} F e oww we
wa & 5 o10 mm ¥ w1
qE H oFT OGN A & ? gy -
yarRar St agt 99 g€ § 0 &
CERICUBCEIC I O LU Il
fr wm aog & % g% 10 @mer 3
TX AOET F@ WA FY ageT
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qear & 7 @ Froor g fE owmwar
AEH AOHRT STAT AZL 7Y AT T
g #T 3w e av o ) ogw
a E & 7 3@ ST wRgw &
woeT &, TAW S owEw &, 99w
o AT A AT o7 @ &, TEET
FqT FIO g ! AT WGN  THEHT
oqr T & ? T %W 9™ &
F5 T I Falg FY o977 [ § )
# gqoar =agar § 5 @ ag few
#Y FAWAT T WU T FE
A oTM 7 AT AN @ AW
N faguarw far 3 5 0w fe
FT ST §9 3T TFL F A
F e AE o ? @ F A
wre g i o gEd Ak #
EAF HAMX FTEAX | W
aga @ afufmrt § 1 Al @w
0 30 gfeenw § o Uw w9
gfafes a1 TR age @ F
feet ao@l & & @ W) e 30
FEl ¥ A 9w o A
39 fRT 10 9™ @R T AT
AWz o awmF A=
TR WEL SNy A1 #T FTW g
TEF g’ A W TF Mg W F
aiff @39 AR [|@ A AER @
f& zoF1 @19 a9g #4794 | Su-
gmfe wEEE, T 9 9gT I9
F TAT & FAIK AWM AN FAEE
F e ¥ O gferl 9t o g)
§ 1 oft Wer qEEw wwd S
y fage & @@ = + F FEAr
aigar g 5 o0 g fage § 9™
| oA owwd g | feen ¥ %@
ga7 ¥ 3@ Bk gfewdl ¥ @
wam B 8, oW W 3@
ff g7 qw A ow @}
W oWRT W AW Wl &
gt A g R FW fF T

7P.M,
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AW F oWyrHAr ww gfom @Y
(Interruptions) ... ST /YFT AT
P (Interruptions)

IR WFT W F, TR
9T ¥g 37 1 qg WU T F
et St ag ux WE AT &
g & war a1 awg ¥ W
N fmmr 1 g free N oaw
F  E foell ® oag @ aww
a1 9%d, zas  fad s medAy
RIEIE IS WWET::
TH wAET difgar & auw ©® A
F OFHT #r T oar Al
oE TE IR 1 q Ivewly
AT \ . (Interruptions) . faam o
HUX A I Iy & 4 gArd
wiEt F amy gfoml & s ¥
et S w7 S awAr 97

1 AgEH [T 7T | (Interruptions)

TIA AT AT ogr oAgr §
§ Tgn T § 7@ aw W
HTATT 9 ag A4 @d gwy Uy,
¥ a0 G, oA o w @)
TR AT & sfagw § g fed

-

T ... (Interruptions)

g & o, o gw & o
fF gar TN A aEE Gft wiy
MT T AATSATEY  SIEENT &AW
ot e sl F ogmr w®
AT M | IERT agd AE
qfeaeT @ & S99 ST A STEar |
afra, STawdld  wEEw,  SueEat
St agi TAEEE. .. (Interruptions)
g gamr famarg g 5 g
AT FRaT ST . (Interruptions)
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‘ [=fr fax =z a7 ]

gusy @i § & oww 14 9
&1 TedigE fwar s qr v fr
¥ WSl & A7, dl |4 a9d
At v @wr ¥ OF A AT 0 &
WM ¥ owwsm gnE & ft gw
qe X ot g frarogr
Y FT WY gH 39 gWg ag  W-
greq 3N 5 faggemm & S 20
A Ze¥s § S @ FT @
T E AT WY IAAT  SENAHO
= 1 g g ! g fudl-
xdx w7 @redatr {oar, Fwew i
a & fag o A E. ...
(Interruptions) gugsafa wgwad, ST

st grawafa fgw, =
M AW It | WY el ¥
R A

sy frramm ¢ & fv wwar
g &5 x s farem, S
farern aft ag wew 9IS WA |
gafar a8 f@ wom s9 @
STCEIO §1 WeRd Agl  gwr | 91
At wr gwar, «fgar ST 9T
grE N\ FT  [EEEA AT
¥ fFoag wm g W@ N owg
e , gWT ¥ og Few IS «,.4T
afy 7 ¥ gW aFd fr gfeml ax
FEH FH EY TG AL FHA SOF A3 )
g aF 58 (7895 o1 aora § g0 a8
fowr 4 gow @WER TR | S FW
g7 &N, 89 &1 qEq Al
o W § o ufr WX
g O, WA A FWI,  aT-
qE g A1 arEq w1 OAveT
gg fom qom, e A S
i A § e & gEwr awdd
LUl S . '

Amdt.) Bill, 1980 184

The question was proposed,
SHRI BUDDHA PRIYA MAURYA: .
Sir, I beg to move:

2. “That at page 1, line 8, for the =
words ‘forty years', the words ‘on®
hundred years’ be substituted.”

SHRI RAMANAND YADAYV: Sir, §
will not move my amendment,

sag faa: & gza &
oy feak @ ¥ 1 @@ qg WA@Y
ot ag weaga & B g o aife
fermr frodma d99a  Feew #@R)
giEsm FT § Ag arIser &1 [E
BER A A fY S ? gEw
Y 7 W AT wART  FAT ST
q A "d St gEAT g
X 5 g gy gwraw @@
HITEA FT AT FT | PR 9
SEIC T e GG I G
FOAR ¥ @ @ # ogw o qu
S Ag g sfee, qF 0 39
TIAIE §Ww F 999 ®T
I A wwHAl F @I AL AT
@R
o osfmy, ¥ ow § B
TFEATT 398 S fear qig—

In Article 334 of the Constitutios
add the following:

Explanation—In this Article the
expression “Scheduled Casies™
means persons who are socially,
educationally and  economically
backward.

e, & ag segw FT gEleg
%% | § B few 30 ol §
qEy {IFw AITT ST & AW
g @ W g gEmifawer s
TWa AIEE 1 W T 9wy
gt St ag Wi T X fF oag
Qe saeqT w3G fF qg N gww
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£ A | USHIfaw dwgw g, =g
FHA AxfEl § ogww T a
QR-fy WF TTe7 Fegw F AW
1 T STw 0 gty dgTes
geeg § T A J@y F AN
Satal W g HIK 95T w9 §)
JY[eqz TTeC F WAl A1 gFlEa
X F &9 ogdam g ) d@ ATy
@3-Ad ag=w @ g S
¥ g WA Tgd 97 TqES IR
Y T IR F g%F g7 fam #w
& feggad #1 #@et &1 g7 #%
RE 1 R af@Ere ¥ 33 awee
aET g | fyftaw e & o
ATz FTER F AN T FTOHA
Ty 3 g, tawwt s aerhy
T ATG § HIT I TR TH [T
AW gl faw | § oag fades
gHiaT FT @l g AhE g dedw
g3 Tew B o§F 1 WL oAl
RS WwEEa qg Hqar I Br &
TR OfY &7 WW@T gady  feEy
JwLy I @w g oS oar &
9 I FFT4 AE FA )

T s, 7w WA AET -

. and also those Scheduled Castes

who have converted into Budhism,

A, 9% FR § § f/g ATowT
T ATEfE w AEAr g |
ag Aewa 25 § ™A feg W
F1 AT TAT F, fEg oad o oF F

- wgr mal -

“Hindus shall be construed as in-
cluding reference to persons pro-

fessing the Sikh, Jain or Budhlst re-
ligion, ...” . )

ug we=, TEET gargr fear war
& arfy frg oure @ WY gAY wdAw

SUCEREC I GicUR farg oY,
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wiAdtr g WA wd forw g, g4
gl Hfgg ad & T @9
g, afgee W @t § m@T X §
AT, W AT qgAT  GIACT A
WL AIT T ATST ST A1AT 97,
7g FRAGTIA AITA  FE WX
1950 % 9 A § 471 )

“Notwithstanding anything ccn-
tained in paragraph 2, no person
who professes a religion diferent
from Hindusism shall be deemed to
be a member of a Scheduled Caste.”

Tg A1 RA, AFA JIEF OF A
grmar e Fgr War a1 ws
il @l WA 1 & T® qUEA
Fag arar 1 /T 1956 F
JITNfEE gara & 1% TF  ;wEtEa
ag A fagaw w e AT 1950 §,
1956 ¥ 3OE gOET & WA HIT
g7 Aim ¥ ag Ws frar |

“Notwithstanding anything ccn-
tained in paragraph 2, no persnn
who professes a religion different
from the Hindu or the Sikh religion
shall be deemed to be a member of a
Scheduled Caste.

WK ag wer ‘fedm’ Wl U3 gwar
at fremagas st fawdl &1 glaed
faear <@l off @l qfgwedt 1 @
faact @fea fgrg’ v W AI©
fear st 3% AR F AW FE
¥ ofaw & gfiw 12 7 77 faar

fE %if%fsrs:{r\ar FEE F [{ET § UF

fafty T & forg a9 Fow wT fear
war §, o Afeded 71 gy wEuw
g, we uasrfed st o« T
ag geewrw gt i ag A 1 Faewat
F a1 @ afgme wem W SR
fear wrar 1 @ ofwa, F fgaa
T fr afe qg w@eh v ag favarg
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sit gg fag g : gleg gad@ -
s BT fadaT o A Srfore 4z
faawa wam 2. . .
(Interruptions)

PAPERS LAID ON THE TABLE

Report and Accounts (1978-79) of the
Neyveli Lignite Corporation Limited,
.Neyveli, Tamilnadu and Related Papers

THE MINISTER OF ENERGY AND
IRRRIGATION AND COAL (SHRI A.B.A.
GHANI KHAN CHAUDHURI): Sir,, | beg to
lay on the Table, under sub-section (1) of
section 619A of the Companies Act. 1956, a
copy each (in English and Hindi) of the
following papers: —

(i) Twenty-third Annual Report and
Accounts of the Neyveli Lignite
Corporation Limited, Neyveli, Tamil Nadu,
for the year 1978-79, together with th,
Audiors" Report on the Accounts and the
Comments of the Comptroller and Auditor
General of India thereon

(i) Review by Government on the
working of the Corporation. [Placed in
Library.]

[See No. LT-627/80 for (i) and (ii)].

I. Report (1976-77) on the working of the
Commission of Railway Safety

JI. Report (1978-79) on the working of the
Central Coal Mines Rescue Stations
Committee and Related Papers.

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR (SHRI J.
B. PATNAIK); Sir, | beg to lay on th, Table,
A copy each (in English and Hindi) of the
following papers:—

I. Report on the working of the
Commission of Railway Safety  for the
year 1976-77. [Placed in Library See No.
LT-604/80].

[RAJYASABHA]

on the Table 188

I1. (a) Annual Report on tiie working of
the Central Coal Mines Rescue Stations
Committee for the year 1978-79, together
with a Review by Government thereon

(to) Statement giving reasons for the
delay in laying the above Report. [Placed
in Library. See No. LT-572/ 80 for (a) and

(b)]-

Statement giving reasons for not laying the
Annual Report and Audited Accounts
(1978-79) of the National Safety Council
within the stipulated period,

SHRI J. B. PATNAIK: Sir, | beg to lay on
the; Table a statement giving reasons for not
laying the Annual Report and Audited
Accounts of the National Safety Council, for
the year 1978-79, within the stipulated
period. [Placed in Library. See No. LT-574

80].

The Delhi Shops and Establishments
(Amendment) Rules, 1980.

SHRI J. B. PATNAIK: Sir, I also beg to lay
on the Table a copy (in Englisr and Hindi) of
the Delhi  Administration, Notification
F.1.(22)/79-LC(S>. dated the 29th January,
1980, publishing the Delhi Shops and
Establishments (Amendment) Rules, 1980,
under subsection (3) of section 47 of the Delhi
Shops and Establishments Act, 1954. [Placed
in Library. See No. LT-658 801.

Notifications under the Air Craft Act. 1934
and Related Papers

SHRI J. B. PATNAIK: Sir, I alsy beg to lay
on the Table a copy each (in English and
Hindi) of the following Notifications of the
Ministry of Tourism and Civil Auviation,
under section 14A of the Aircraft Act, 1934,
along-with th, Explanatory Memoranda o»
the Notifications:—

(i) G.S.R. No. 193, dated the 16th
February, 1980, publishing the Aircraft
(Amendment) Rules, 1980.

(i) G.S.R. No. 194, dated the 16th
February, 1980, publishing the Air-



189  Constitution (Forty-Fifth [25 JAN,

ot Jumwmfa ¢ AT AT a0

stagfmag: #§ ar aww
d T A HA, TF AT .
g ¥ a9 & W FUF TR FI
WA qE wd Sr o9y #g fw
TG ww 3o AT 4 AR aueA
¥ WY, wWige F ¥G o oMy |
qMigw w1 gRa A wx § 1 F
Fifee dAaar § waT wmg W,
Al TART ¥ wEAT ThEa @df @

“That Clause 2 stand part of the
withdrawn,
MR. DEPUTY CHAIRMAN:
question is—
“That Clause 2 stand part of the
Bill,?

The

The House divided, !

MR. DEPUTY CHAIRMAN: Ayes
149; Noes Nil, ‘ 4

AYES—149

Adiseshiah, Dr. Malcolm S.

Adivarekar, Shrimai Sushila Shankar

Advani, Shri Lal K,

"Amla, Shri Tirath Ram

Anandam, Shri M.

Anjiah Shri T.

Antulay, Shri A. R,

Arif, Shri Mohammed Usman

Asthana, Shri K B.

Balram Das, Shri

Banerjee, Shri B. N.

Bhabhra, Shri Hari Shankar

Bhagwan Din, Shri

Bhandari, Shri Sunder Singh

Bhattacharjee, Prof. Sourendra

Bhattacharya, Shri G. C,

Bhim Raj, Shri

Bhola Prasad, Shri

Chanana, Shri Charanjit

Chandrasekhar, Shrimatj
gatham

Das, Shri Bipinpal

Mara-
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Deb Burman, Shri Bir Chandra

Deshmukh, Shri Bapuraoji Marot-

raoji

Dhabe, Shri S. W,

Dinesh Chandra, Shri Swami

Dinesh Singh, Shri

Dwivedi, Shri Devendra Nath

Ghose, Shri Sanker

Gogot, Shri Tilok

Gopalsamy, Shri V.

Goswami, Shri Dinesh

Goswami, Shri Sriman Prafulla

Gowda, Shri U. K. Lakshmana

Gupta, Shri Bhupesh

Gupta, Shri Gurudev

Gupta, Shri Ram Lakhan Prasad

Habibullah, Shrimati Hamida

Imam, Shrimati Aziza

Jadhav, Shri Pandurang Dharmaji

Jain, Shri Dharamchand

Jamuna Devi, Shrimati

Janardhanam, Shri A, P.

Jha, Shri Shiva Chandra

Joshi, Shri Krishna Nand

Joshi, Shrimati Kumudben Mani-
shankar

Joshi, Shri Jagannathrao

Kalaniya, Shri Ibrahim

Kamble, Prof. N, M.

Kameshwar Singh, Shri

Kesri, Shri Sitaram

Khan, Shri F. M,

Khan, Shri Khurghed Alam

Khaparde, Shrimati Saroj

Krishna, Shri M. R.

Krishnan, Shri U. R,

Kulkarni, Shri A. G.

Kumaran, Shri S.

Lakhan Singh, Shri

Lokesh Chandra, Dr,

Lotha, Shri Khyomo

Madhavan, Shri K. K.

Mahanti, Shri Bhairap Chandra

Mahapatro, Shri Lakshmana

Mahavir, Dr. Bhai

Mahida, Shri Harisinh Bhagubava:

Makwana, Shri Yogendra

Malik, Shri Syed Abdul

Mallick, Shri Harekrushna

Manhar, Shri Bhagatram

Master, Shri K. Chathunni

Mathur, Shri Jagdish Prasad

Maurya, Shri Buddha Priya

Mehrotra, Shri Prakash

*For text of amendment vide col.

184 supra.



391 Constitution (Forty-Fifth [RAJYA SABHA]

Mehta, Shri Om

Menon Shrimati Leela Damodara
Mhai ekar Shri G, R.

Mishra, Shn Kalra)

Mishra, Shri Mahendra Mohan
Mittal, Shri Sat Paul

Mohinder Kaur, Shrimati
Mondal, Shri Ahmad Hossain
Morarka, Shri R. R.

Mukherjee, Shrimatj Kanak
Mukherjee, Shri Pranab
Mulla, Shri Suresh Narain
Munusamy, Shri V. P.

Muthu, Dr, (Shrimati) Sathiavani

Nanda, Shri Narasingha Prasad v
Nigam, Shri Ladli Mohan )
Nizam-ud-Din, Shri Syed

Qza, Shri Ghanshyambhaj

Pande, Shri Bishambhar Nath
Pant, shri K, C.

Parbhii Singh, Shri

Patel, Shri Manubhai
Pattanayak, Shri Bhabani Charan
Poddar, Shri R. K.

Prasad, Slei K. L N,

Rai, Shri Kalp Nath

Rajan, Shri Pattiam
Rajasekharam, Shri P.

Raju, Shri V. B, ——

Ramamurti, Shri P.

Rao, Shri V, C. Kesava

Ratan Kumari, Shrimati

Ray, Shri Rabi

Razack, Shrimati Noorjehan
Reddy, Shri K. V. Raghunatha
Reddy, Shri R. Narasimha .
Roshan Lal, Shri

Sahu, Shri Santosh Kumar

Saleem, Shri Mohammag Yunus

‘Salve, Shri N. K, P.

Saring, Shri Leonard Soloman
Scindia, Shrimati Vijaya Raje
Sezhiyan, Shri Era

Shah Shri Viren J.
Shahabuddin, Shri Syed

Shahedullah, Shri Syed

Shanti Bhushan, Shri

Sharma, Shri Ajit Kumar
Sharma, Shri A P.

Sharma, Shri Kishan Lal
Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan
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Shastri, Shri Brahmdeo Ram
Sheikh, Shri Abdul Rehman
Sheikh, Shri Ghouse Mohiuddin
Siddhu, Dr. M.M.S.

Singh, Shri Bhishma Narain
Singh, Shri J. K. P. N.
Singbh, Shrimati Pratibha |
Sinha, Shri Indradeep

Sinha, Dr. Ramkripal

Sisodia, Shri Sawaisingh

Soni, Shrimati Ambika

Sujan Singh, Shri

Sultan, Shrimati Maimgona !
Sultan Singh, Shri -
Surendra Mobhan, Shri - - ﬂ
Surjeet, Shri Harkxshan Singh
Swu, Shri Scato

Totu, Shri Gian Chand 5,
Vaishampayen, Shri S. K. '~
Venkatrao, Shri Chadalavad
Verma, Shri Shrikant
Yadav, Shri Ramanand
Yadav, Shri Shyam Lal
Zakaria, Dr. Rafig

NOES—Nil \

The Motion was carried by a ma-
jority of the total membership of the
House aqnd by a majority of not less
than two-thirds of the Members pre-
sent and voting.

Clause 2 was added to the Bill,

MR. DEPUTY CHAIRMAN: The
question is:—

“That clause 1, the Enacting Formula
and the Title Stand part of the Bill.”

The House divided.

MR. DEPUTY CHAIRMAN.: Ayes
149, Noes Nil

AYES |, 149

Adiseshiah, Dr. Malcolm 8.
Adivarekar, Shrimati Sushila Shankar
Advani, Shri Lal K.
Amla, Shri Tirath Ram .. . | ..
Anandam, Shri M. k }
Anjiah, Shri T. ‘

Antulay, Shri A, R.
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Arif, Shri Mohammed Usman

Asthana, Shri K, B,

Balram Das, Shri

Banerjee, Shri B, N,

Bhaihra, Shri Hari Shankar

Bhagwan Din, Shri

Bhandari, Shri Sunder Singh

Bhattacharjee, Prof. Sourendra

Bhattacharya, Shri G, C.

Bhim Raj, Shri

Bhola Prasad, Shri

Chanana, Shri Charanjit

Chandrasekhar, Shrimati Maragatham

Das, Shri Bipinpal

Deb Burman, Shri Bir Chandra

Deshmukh, Shri Bapuraoji Marctracji

Dhabe, Shri S. W.

Dinesh Chandra, Shri Swami

Dinesh Singh, Shri

Dwivedi, Shri Devendra Nath

Ghose, Shri Sankar

Gogoi, Shri Tilok

Gopalsany, Bhri V.

Goswami, Shri Dinesh

Goswami, Shri Sriman Prafulla

Gowda, Shri U, K. Lakshmana

Gupta, Shri Bhupesh

Gupta, Shri Gurudev

Gupta, Shri Ram Lakhan Prasad

Habibullah, Shrimati Hamida

Imam, Shrimati Aziza

Jadhav, Shri Pandurang Dharmaji

Jain, Shri Dharamchand

Jamuna Devi, Shrimati

Janardhanam, Shri A. P.

Jha, Shri Shiva Chandra

Joshi, Shri Krishna Nand

Joshi, Shrimati Kumudben Manishan-
kar

Joshi, Shri Jagannathrao

Kalaniya, Shri Ibrahim

Kambie, Prof. N. M,

Kameshwar Singh, Shri

Kesri, Shri Sitaram

Khan, Shri F. M.

Khan, Shri Khurshed Alam

Khaparde, Shrimati Saroj

Krishna, Shri M. R.

Krishpnan, Shri U. R,

Kulkarni, Shri A, G.

Kumaran, Shri S.

Lakhan Singh, Shri

I.okesh Chandra, Dr,

Lotha, Shri Khyomo

Madhavan, Shri K K. e

Mahanti, Shri Bhairab Chandra = -~

965 R5—~8.
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Mahapatro, Shri Lakshmana
Mahavir, Dr, Bhali

Mahida, Shri Harisinh Bhagubava
Makwana, Shri Yogendra
Malik, Shri Syed Ahbdul
Mallick, Shri Harekrushna
Manhar, Shri Bhagatram
Master, Shri K. Chathunni
Mathur, Shri Jagdish Prasad
Maurya, Shri Buddha Priya
Mehrotra, Shri Prakash

Mehta, Shri Om

Menon, Shrimati Leelsg Damodara
Mhaisekar, Shri G. R.

Mishra, Shri Kalraj

Mishra, Shri Mahendra Mohan
Mittal, Shri Sat Paul

Mohinder Kaur, Shrimati
Mondal, Shri Ahmad Hossain
Morarka, Shri R. R.
Mukherjee, Shrimati Kanak
Mukherjee, Shri Pranab
Mulla, Shri Suresh Narain
Munusamy, Shri V. P.

Muthu, Dr. (Shrimati) Sathiavani
Nanda, Shri Narasingha Prasad
Nigam, Shri Ladli Mghan
Nizam-ud-Din, Shri Syed

Oza, Shri Ghanshyambhai
Pande, Shri Bishambhar Nath
Pant, Shri K. C.

Parbhu Singh, Shrj

Patel, Shri Manubhai
Pattanayak, Shri Bhabani Charan
Poddar, Shri R. K.

Prasad, Shri K.L.N.

Rai, Shri Kalp Nath

Rajan, Shri Pattiam
Rajasekharam, Shri P. = -
Raju, Shri V. B. SRR
Ramamurti, Shri P.

Rao, Shri V. C. Kesava
Ratan Kumari, Shrimati

Ray, Shri Rabi

Razack, Shrimati Noorjehan
Reddy, Shri K. V. Raghunatha
Reddy, Shri R. Narasimha
Roshan Lal, Shri

Sahu, Shri Santosh Kumar
Saleem, Shri Mohammad Yunus
Salve, Shri N. K. P,

Saring, Shri Leonard Soloman
Scindia, Shrimati Vijaya Raje
Sezhiyan, Shri Era

Shah, Shri Viren J.
Shahabuddin, Shri Syed
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Shahedullah, Shri Syed VR
Shanti Bhushan, Shri .
Sharma, Shri Ajit Kumar

Sharma, Shri A, P.

Sharma, Shri Kishan Lal

Sharma, Shri Yogendra .

Shastri, Shri Bhola Paswan

Shastri, Shri Brahmdeo Ram
Sheikh, Shri Abdul Rehman
Sheikh, Shri Ghouse Mohiuddia
Siddhu, Dr. M. M. S.

Singh, Shri Bhishma Narain

Singh, Shri J. K. P. N.

Singh, Shrimati Plratibha

Sinha, Shri Indradeep

Sinha, Dr. Ramkripal

Sisodia, Shri Sawaisingh

Soni, Shrimati Ambika

Sujan Singh, Shri

Sultan, Shrimati Maimoona »
Sultan Singh, Shri Co
Surendra Mohan, Shri B
Surjeet, Shri Harkishan Singh
Swu, Shri Scato

Totu, Shri Gian Chang
Vaishampayen, Shri §. K.

Venkatrao, Shri Chadalavad ,Z}ﬁ"

Verma, Shri Shrikant
Yadav, Shri Ramanand
Yadav, Shri Shyam Lal
Zakaria, Dr. Rafiq

NOES—Nil

The motion was carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting. .

“Clause 1, the Enacting Formula
and the Tttle were added to the

Bill,” e :s*?mf‘z

art wet g r;frwrrrfa Y,
& weqta FTal gfF o

“faggs &1 qrfzq fwar am
The question was proposed.
MR. DEPUTY CHAIRMAN
question is: ‘
“That the Bill be passed.”
The House divided
MR. DEPUTY CHAIRMAN: Ayes:
149; Noes: Nil

The

ﬁf:

.
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- AYES—149 !

Adiseshiah, Dr. Maleolm S.

Ad1varekar Shrimati Sushila Shankar

Advani, Shri Lal K.

Amla, Shri Tirath Ram .

Anandam, Shrj M. .. iy

Anjiah, Shri T. R

Antulay, Shri A, R,

Arif, Shri Mohammed Usman

Asthana, Shri K. B.

Balram Das, Shri

Banerjee, Shri B, N.

Bhabhra, Shri Hari Shankar

Bhagwan Din, Shri

Bhandari, Shr1 Sunder Singh

Bhattachar;ee Prof. Sourendra

Bhattacharya, Shri G, ¢, i

Bhim Raj, Shrj I l

Bhola Prasad, Shri '

Chanana, Shri Charanjit

Chandrasekhar Shrimati Maravatham

Das, Shri Blpmpal :

Deb Burman, Shri Bir Chandra |

Deshmukh, Shri Bapuraoji Marotraoji

Dhabe, Shri S. W,

Dmesh Chandra, Shri Swami

Dinesh Singh, Shri

Dwivedi, Shri Devendra Nath

Ghose, Shri Sankar

Gogoi, Shri Tilok

Gopalsamy, Shri V.

Goswami, Shri Dinesh

Goswami, Shri Sriman Prafulla

Gowda, Shri U, K. Lakshmana

Gupta, Shri Bhupesh

Gupta, Shri Gurudev

Gupta, Shri Ram Lakhan Prasad

Habibullah, Shrimati Hamida

Imam, Shrimati Aziza

Jadhav, Shri Pandurang Dharmaji

Jain, Shri Dharamchand

Jamuna Devi, Shrimat;j

Janardhanam, Shri A. P.

Jha, Shri Shiva Chandra .

Joshi, Shri Krishna Nang

Joshi, Shrimati Kumudben Manishan-
kar .. -

Joshi, Shri Jagannathrao .

Kalaniya, Shri Ibrahim = &%,

Kamble, Prof. N. M, :

Kameshwar Singh, Shri .

Kesri, Shri Sitaram

Khan, .Shri. F. M, .

Khan, Shri Khurshed Alam
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Khaparde, Shrimati Saroj
Krishna, Shri M. R,
Krishnan, Shri U. R.
Kulkarni, Shri A G.
Kumaran, Shri S,
Lakhan Singh, Shri
Lokesh Chandra, Dr.
Lotha, Shri Khyomo
Madhavan, Shri K. K.
Mahanti, Shri Bhairab Chandra
Mahapatro, Shri Lakshmana
Mahavir, Dr, Bhai
Mahida, Shri Harisinh Bhagubava
Makwana, Shri Yogendra
Malik, Shri Syed Abdul
Mallick, Shri Harekrushna
Manhar, Shri Bhagatram

" Master, Shri K, Chathunni
Mathur, Shri Jagdish Prasad
Maurya, Shri Buddha Priya
Mehrotra, Shri Prakash
Mehta, Shri Om
Menon, Shrimati Leela Damocdara
Mhaisekar, Shri G. R,
Mishra, Shri Kalraj
Mishra, Shri Mahendra Mohan
Mittal, Shri Sat Paul
Mohinder Kaur, Shrimati
Mondal, Shri Ahmed Hossain
Morarka, Shri R. R.
MuKkherjee, Shrimati Kanak
Mukherjee, Shri Pranab
Mulla, Shri Suresh Narain

- Munusamy, Shri V. P,
Muthu, Dr. (Shrimati) Sathiavani
Nanda, Shri Narasingha Prasad
Nigam, Shri Ladli Mohan
Nizam-ud-Din, Shri Syed
Oza, Shri Ghanshyambhai
Pande, Shri Bishambhar Nath
Pant, Shri K. C.
Parbhu Singh, Shri
Patel, Shri Manubhai
Pattanayak, Shri Bhabani Charan
Poddar, Shri R. K.
Prasad, Shri K. L. N.
Rai, Shri Kalpnath
Rajan, Shri Pattiam
Rajasekharam, Shri P.
Raju, Shri V. B.
Ramamurti, Shri P,
Rao, Shri V. C. Kesava
Ratan Kumari, Shrimati
Ray, Shri Rabi
Razack, Shrimati Noorjehan
Reddy, Shri K. V. Raghunatha

[25 JAN. 1980]
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Reddy, Shri R.. Narasimha
Roshan Lal, Shri

Sahu, Shri Sant¥%h Kumar
Saleem, Shri Mohammad Yurus
Salve, Shri N. K. P.

Saring, Shri Leonard Soloman
Scindia, Shrimati Vijaya Raje
Sezhiyan, Shri Era

Shah, Shri Viren J.
Shahabuddin, Shri Syeqd
Shahedullah, Shri Syed
Shanti Bhushan, Shri

Sharma, Shri Ajit Kumar
Sharma, Shri A. P,

Sharma, Shri Kishan Lal
Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan
Shashtri, Shri Brahmdeo Ram
Sheikh, Shri Abdul Rehman
Sheikh, Shri Ghouse Mohiuddin
Siddhu, Dr, M. M. S.

Singh, Shri Bhishma Narain
Singh, Shri J. K. P. N.
Singh, Shrimati Pratibha
Sinha, Shri Indradeep

Sinha, Dr, Ramkripal

Sisodia, Shri Sawaisingh

Soni, Shrimati Ambika

Sujan Singh, Shri

Sultan, Shrimati Maimoona
Sultan Singh, Shri

Surendra Mohan, Shri
Surjeet, Shri Harkishan Singh
Swu, Shri Scato '
Totu, Shri Gian Chand
Vaishampayen, Shri S. K.
Venkatrao, Shri Chadalavad

Verma, Shri Shrikant

Yadav, Shri Ramanand

Yadav, Shri Shyam Lal

Zakaria, Dr. Rafiq

NOES—NIL

The motion was carried by the
majority of the total membership of
the House and by a majority of not
less than two-thirds of the members
present and voting,

———
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